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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE,
CHENNAI
0.A. NO. 113 OF 2021(SZ)

IN THE MATTER OF;

TRIBUNAL ON ITS OWN MOTION SUO
MOTUBASEDONTHENEWSITEMPUBLIS
HEDIN THE TIMES OF INDIA
NEWSPAPER, CHENNAI
EDITION,DATED27.04.2021 UNDERTHE
CAPTION “DUMPING OF GARBAGE IN
THALAMBUR
LAKE:LOCALSWRITETODISTRICTCOLL
ECTOR”

AND

THE PRINCIPAL SECRETARY TO
GOVERNMENT, PUBLIC WORKS
DEPARTMENT &ORS

: ...Respondents1-10

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 9 TO BRING
ADDITIONAL FACTS ON RECORD

I, S. Kannan, s/o K. Sethuraman, aged about 67 years, having my address at H-
14, Arihant Heirloom Thazhambur Main Road, Thazhambur — 600 130, do

hereby solemnly state as follows:

1. Iam the Authorised Signatory of Respondent No. 9. T am well aware of the

facts of the case, and am competent to swear to the present Affidavit,

2. The present affidavit is being filed in order to bring additional facts on
record. Despite this Hon’ble Tribunal’s clear and unequivocal directionsin

the Order dated 22.09.2021, to shift the dump-yard from its present
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location (i.e. Survey Nos. 80/6, 80/5 and 80/4) located adjacent to the
ThazhamburLake, the Thazhambur Village Panchayat, Respondent No.
6has been continuing to dump solid waste generated in its area at the very
same location on a daily basis till date. The Ld. District Collector,
Respondent No. 5 herein has also failed to take any steps to have the dump
yard shifted, in compliance of this Hon’ble Tribunal’s order of 22.09.2021.

When the instant matter was taken up for hearing on 22.09.2021, this

Hon’ble Tribunal was pleased to take on record the following reports:

a. Report of the Joint Committee comprising the (a) District
Environmental Engineer, Tamil Nadu Pollution Control Board; (b)
Executive Engineer, Water Resource Department; (c) Revenue
Divisional Officer, Tambaram; and (d) District Collector,

Chengalpattu District; and
b. Report dated 21.09.2021 of the Tamil Nadu Pollution Control Board.

Both the aforementioned reports categoricallystate that the Thazhambur
Village Panchayat (Respondent No. 6) has failed to follow the mandate
under the Solid Waste Management Rules, 2016 while collecting and
disposing of the solid waste in the areas under its control and has been

indiscriminately dumping the waste adjacent to the Thazhambur Lake.

During the hearing dated 22.09.2021, the following additional

submissionswere made before this Hon’ble Tribunal:

a. That the dump-yard is presently located on private land. This
submission was also supported by the advocate appearing for another
intervenor, Mr. Jayakrishnan, who is the part-owner of the lands on

which the dump-yard is located.

b. That even otherwise, the dump-yard cannot be located in Survey Nos.

80/4, 80/5 or 80/6, since all three survey numbers are within 200 meters




of the Lake and/or the Karanai highway and/or residential localities.
The present location of the dump-yard therefore violates Schedule
I(D)(iv) of the Solid Waste Management Rules, 2016.

By its Order dated 22.09.2021, this Hon’ble Tribunal was pleased to direct
the District Collector, Chengalpattu District(Respondent No. 5) as well as
the Tamil Nadu Pollution Contro] Board(Respondent No. 4) to inter alia
take steps to shift the dump yard to a different place as contemplated under
the Solid Waste Management Rules, 2016 and dispose of the waste in a
scientific manner as provided therein instead of dumping the same in a
particular place for a period of a month or S0 and thereafter, removing the

same to the dump yard.

On 01.10.2021, a few residents of Arihant Heirloom visited the dump-yard
and found significant solid waste dumped adjacent to the main road, in
Survey No. 80/6. Waste was also found scattered in Survey Nos. 80/5 and
80/4, very close to the banks of the Thazhambur Lake,

Asthe residents were leaving, they encountered a tractor belonging to the
Thazhambur Village Panchayat (Respondent No, 6), dumping fresh solid
waste in Survey Nos. 80/6 and 80/5. The residents made enquiries with a
security guard employed by the local authorities, who provided the

following information:

a. He was employed by the Thazhambur Village Panchayat to guard the

area.

b. He was instructed to allow only the Panchayat tractors to dump waste in

those areas.
¢. The Panchayat tractors would dump waste 1-2 times a day.

d. On a significant quantity of waste accumulating, it would be cleared,

approx. once a month, with the use of JCB machines.
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The aforementioned incident and information obtained testifies that the
Thazhambur Village Panchayat (Respondent No. 6) continues to follow the
same modus operandithat they were following prior to this Hon’ble
Tribunal’s taking cognizance of this issue, in gross contempt and violation
of this Hon’ble Tribunal’s Order dated 22.09.2021.The dumping of
garbage in Survey Nos. 80/4, 80/5 and 80/6 continues unabated, till date.

Thereafter, on 09.10.2021, Respondent Nos. 9 and 10, through their
counsel, addressedletters to the Panchayat Secretary, Thazhambur Village
Panchayat (Respondent No. 6) as well as the District Collector,
Chengalpattu District (Respondent No. 5), apprising them that the dumping
of garbage adjacent to theThazhambur Lake has continued despite this
Hon’ble Tribunal’s Order dated 22.09.2021. The present Respondent
accordingly requested that a) the dumping of waste on the banks of the
Thazhambur Lake, in Survey Nos. 80/4, 80/5 and 80/6, must cease
immediately and permanently and b) that the existing waste on the Western
side of the Thazhambur Lake must be cleared immediately, and shifted to a
location that is in consonance with the Solid Waste Management Rules,

2016.

Both the Panchayat Secretary, Thazhambur Village Panchayat and the
District Collector, Chengalpattu District were requested to take steps to
issue necessary directions to the Thazhambur Village Panchayat in this
regard at the earliest. It was also stated that the residents of Thazhmabur
were willing to support the Thazhambur Village Panchayat as well as the
District Collector in bringing out a change in the system of solid waste
management in the Thazhambur area. Copies of the photographs and video
of the continued illegal dumping being carried out by the Thazhambur

Village Panchayat on 01.10.202] were also enclosed with the aforesaid
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Letters. A copy of the said letters were also dispatched by email on
09.10.2021.

A copy of the letters dated 09.10.2021 sent by Respondent Nos. 9 and 10 to
the District Collector, Chengalpattu District andto the Panchayat Secretary,
Thazhambur Village Panchayatare annexed herewith as Annexure A and
Annexure B respectively.A copy of the email dated 09.10.2021 is annexed

herewith as Annexure C.

11.The Letters dated 09.10.2021 also noted afew factual inconsistencies in
the Joint Committee Report (wherein the District Collector, Chengalpattu

District is also a signatory) which are extracted below:

“a. The land on which the waste ig being dumped has been incorrectly
reported as Government land As submitted in detail in our Pleadings
before the Hon’ble NGT, the land bearing Survey Nos, 80/4, 80/5 and
80/6 are owned by private individuals,

b. You have reported that municipal solid waste of 3 tonnes was Jound
dumped in an extent of 50 cents. The photographs on record, and
reports of our site inspections would show that there is no demarcation
of the site where the waste is being dumped. The dumpy-yard stretches
Jfrom Survey No. 80/4 (adjacent to the Lake) all the way to the main
highway in Survey No. 80/6, and is not restricted to an area of 50 cents.

¢. While we agree to the setting up of a Micro Composting Centre, we
object to any such plant coming up in Survey Nos. 80/4, 80/5, 80/6 or
any other area within 200 meters of the Lake, the Karanai Highway or
residential localities. The Micro Compositing Centre should strictly
comply with the provisions of the Solid Waste Management Rules,
2016.”

Neither the District Collector, Chengalpattu District (Respondent No. 5)
nor the Thazhambur Village Panchayat (Respondent No. 6) have responded
to the aforesaid letters dated 09.10.2021.

Despite this Hon’ble Tribunal’s clear and unequivocal directions,

theThazhambur Village Panchayat (Respondent No. 6) continues to




illegally dump garbage adjacent to the Thazhambur Lake, in Survey Nos.
80/4, 80/5 and 80/6,even as on date of filing of the instant Affidavit. No
attempts have been made either by the District Collector, Chengalpattu
District(Respondent No. 5) or the Thazhambur Village Panchayat
(Respondent No. 6) to stop the dumping of the waste on the banks of the
Thazhambur Lake or shift the the dump yard to a location that is in

consonance with the Solid Waste Management Rules, 2016.

13. The present Affidavit is being filed to bring-on-record theabovementioned
acts of violation of this Hon’ble Tribunal’s directions, in order to assist this

Hon’ble Tribunal in the adjudication of the present matter.

Solemnly Affirmed at Chennai )
On this the Z(, day of October, 2021 )

And signed his name in my presence )

BEFORE ME



Ashwini Vaidialingam Office: No. 1, Jagadambal Colony 2
Street, Royapettah, Chennai - 600014,
Advocate Chamber. No. 39, [.aw Chambers,

High Court Madras, Chennai — 600104.
Mobile: 9585688571
Email ashwini.vaidialingam@gmail.com

BY RPAD AND EMAIL
9% Qctober, 2021

To,

The District Collector,

Chengalpattu District,

Collector Office, Gst Road,

Chengalpattu — 603 001.

Collr-cpt@nic.in;

Ph. No. 044-27427412

Dear Sir,

Subject: Request to comply with the order of the Hon’ble National Green Tribunal dated
22.09.2021 in OA No. 113 0f 2021 (SZ) and OA No. 133 02021 (SZ) and shift
the dump-yard adjacent to the Thazhambur Lake from its present location.

Ref: Order dated 22.09.2021 of the Hon’ble National Green Tribunal in O.A. No.

113 0f 2021 (SZ) and OA No. 133 of 2021 (SZ).

1. I write to you on behalf of my clients, Arihant Heirloom Flat Owners Association and
Adroit Thazhambur Apartment Owners Association (my “Clients™), both of which are
registered housing societies representing the residents of two gated communities/
residential complexes situated near the Thazambur lake, a fresh water lake spread over
93 acres in Survey No. 73 (the “Lake”).

2. Noting the incessant pollution in and around the Lake, my clients intervened and were
impleaded as party respondents in O.A. No. 113 of 2021 (8Z), wherein the Hon’ble
National Green Tribunal (“NGT”), Chennai had taken suo-motu cognizance of the
dumping of waste around the Lake. You, the District Collector, Chengalpattu District,
are impleaded as Respondent No. 5, whereas the Thazhambur Village Panchayat is
impleaded as Respondent No. 6 in these proceedings.

3. Asyouare aware, when the matter was taken up for hearing on 22.09.2021, the Hon’ble
NGT was pleased to take on record the following reports:

%
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a. Report of the Joint Committee comprising the (a) District Environmental Engineer,
Tamil Nadu Pollution Control Board; (b) Executive Engineer, Water Resource
Department; (c) Revenue Divisional Officer, Tambaram; and (d) District Collector,
Chengalpattu (you, the addressee); and

b. Report dated 21.09.2021 of the Tamil Nadu Pollution Control Board.

Both these reports unequivocally hold that the Thazhambur Village Panchayat has failed
to follow the mandate under the Solid Waste Management Rules, 2016 while collecting
and disposing of the solid waste in the areas under its control and has been
indiscriminately dumping the waste adjacent to the Thazhambur Lake.

The relevant extracts from the Joint Committee Report are set out below:

“Qbservations made by the Committee during inspection

v) Municipal solid waste of about 3 Tonnes was found dumped in the western side
of the lake in an extent of 50 cents of Government land in Survery no. 80/4 of
Thalambur Village by the Thalambur Village Panchayat which is at a distance of
25m away from the lake boundary.

vi)It was informed by the said Village Panchayat that the solid waste generated
Jrom the village panchayat area is being dumped in the said area in question and
is being transferred to the dumping site at Appur Village, Kattankolathur Block,
Chengalpattu District once in a month.

Details on the Solid Waste Management by Thalambur Village Panchavat

Presently the waste collected from the Village Panchayat area is being collected
by Panchayat sanitary workers using 7 Pushcarts and 2 Tractors deploying 19
sanitary workers and which is being dumped in the western side of the lake in the
Government land Survey no. 73 (12.839465°, 80.21121 6°) at a distance of 25m
Jrom the lake boundary and is being transferred to the dumping site at Appur
Village, Kattankolathur Block, Chengalpattu District once in a month”

Recommendations of the Joint Committee:

The Joint Committee has suggested the Jollowing recommendations in the above
said subject matter before the Hon'ble National Green Tribunal:

i. The said village panchayat shall ensure 100% collection of solid waste being
generated within its jurisdiction with proper segregation, door to door collection,
processing and disposal by complying with the provisions of the Solid Waste
Management Rules 2016 within 3 months.

ii. Total generation of solid waste is 3.00 MT. Segregated Biodegradable waste
shall be composted by providing a Micro Composting Centre and non degradable

=

2
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waste including plastic waste shall be collected and sent to cement factories for co
processing

iii. The local body shall provide Micro composting centre to handle the bio
degradable waste generated within their village panchayat area within 3 months.

iv. The Secretary, Thalambur Village Panchayat shall monitor and ensure that the
local body is complied with the Statutory requirements and for the scientific
disposal of solid waste that are being generated in the local body. Furthermore
ensure that no solid waste is dumped in the said water body.

v. Tamil Nadu Pollution Control Board shall conduct periodical inspection of the
site in question and ensure that the local body is complying with the provisions of
the Solid Waste Management Rules 2016 and the points as suggested by the Joint
Committee.

vi. The said village panchayat shall remit the Environmental Compensation of Rs.
15 Lakhs for non-compliance of the Solid Waste Management Rules, 2016 as
directed by the Hon'ble National Green Tribunal (Principal Bench) in OA4 No. 606
of 2018.”

A copy of the Joint Committee Report is enclosed herewith as Annexure — A for your
reference. '

The relevant extracts from the Report of the Tamil Nadu Pollution Control Board are set
out below:
“11. 1t is respectfully submitted that the Thalambur Village Panchayat is having
. population of 16,200 Nos. and generates solid waste of about 3 T/day from its
panchayat area. The said local body is not having solid waste processing facility
Jor handling the solid waste generated in their Village Panchayat and it is dumped
opposite to Srinivasa Nagar, Thazhambur Village area.

In view of the Hon’ble NGT Order in OA No. 606 0f 2018 (PB), an amount of Rs.
16 lakhs has been assessed as an interim environmental compensation for a period
of 16 months (from April 2020 to July 2021) to the Thazhambur Village Panchayat
Jor not segregating and properly disposing the sold wastes generated from the said

panchayat area and thereby not complying with the provisions of the Solid Waste
Management Rules, 2016,

In this regard the Board has issued show cause notice under Section 5 of the
Environment Protection Act, 1 986, vide Board Proceeding dated 17.08.2021 to the
Secretary, Thazhambur Village Panchayat as to why the Board shall not levy an
Interim Environmental Compensation of Rs. 16 Lakhs (from April 2020 ro July

2021) for not properly carrying out the implementation of the Solid Waste
Management Rules, 2016.”
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A copy of the Report of the Tamil Nadu Pollution Control Board, is enclosed herewith
as Annexure — B for your reference.

7. Youare a signatory to the Joint Committee Report and are, therefore, aware of the ground

realities. We sincerely thank you for your efforts in carrying out the inspection and
reporting the gross violations by the Thazhambur Village Panchayat. While we
wholeheartedly agree with the conclusions of the Joint Committee, we are constrained to
point out a few factual inconsistencies in the Joint Committee Report:

a. The land on which the waste is being dumped has been incorrectly reported as
Government land. As submitted in detail in our pleadings before the Hon’ble
NGT, the land bearing Survey Nos. 80/4, 80/5 and 80/6 are owned by private
individuals. '

b. You have reported that municipal solid waste of 3 tonnes was found dumped in
an extent of 50 cents. The photographs on record, and reports of our site
inspections would show that there is no demarcation of the site where the waste
is being dumped. The dumpy-yard stretches from Survey No. 80/4 (adjacent to
the Lake) all the way to the main highway in Survey No. 80/6, and is not
restricted to an area of 50 cents.

c. While we agree to the setting up of a Micro Composting Centre, we object to
any such plant coming up in Survey Nos. 80/4, 80/5, 80/6 or any other area
within 200 meters of the Lake, the Karanai Highway or residential localities.
The Micro Compositing Centre should strictly comply with the provisions of
the Solid Waste Management Rules, 2016.

8. As you are aware, at the hearing on 22.09.2021, we made the following additional
submissions:

a. That the dump-yard is presently located on private land. This submission was
also supported by the advocate appearing for another intervenor, Mr.
Jayakrishnan, who is the part-owner of the lands on which the dump-yard is
located.

b. That even otherwise, the dump-yard cannot be located in Survey Nos. 80/4, 80/5
or 80/6, since all three survey numbers are within 200 meters of the Lake, or the
Karanai highway, or residential localities. The present location of the dump-
yard therefore violates Schedule ID)(iv) of the Solid Waste ‘Management
Rules, 2016.

9. The Hon’ble NGT was pleased to pass an order directing you to take steps to shift the
dump-yard from its present location and also ensure that the waste is disposed of in

¥
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accordance with the Solid Waste Managemens Rules, 2016. The relevant paragraphs of
the Hon’ble NGT’s order dated 22.09.2021 are extracted below:

“9. The learned counsel appearing for the State Govermment and also the
panchayat submitted that this being a village panchayat, they are finding difficulty
with the income derived Jrom by way of tax to meet these aspects. It may be
mentioned here that financial crisis or infrastructure insufficiency should not be a
ground for discharging their statutory as well as constitutional mandate of
protecting environment. If the panchavat is not having sufficient fund to create
Jacility for disposal, they will have to approach the higher authorities secking
proper redressal for _implementation of Statutory provisions within their
Jurisdiction as has been held by the Hon’ble Apex Court in Municipal Council,

Ratlam Vs. Vardichan (1 980) 4 SCC 162 which has been repeated by the Hon ble
Apex Court in several cases whenever financial crisis or infrastructure deficiency
were pointed in discharging their statutory obligations and held by the Apex Court
that it should not stand in the way of discharging their statutory obligation and it
s for the Government to look into the issue and provide necessary infrastructure
as well as financial support for those purposes.

10. The District Collector, Chengalpattu is also having responsibility under Rule
12 of the Solid Waste Management Rules, 2016, if the local bodies within their
Jurisdiction are finding difficulty to implement the Solid Waste Management Rules,
2016 effectively and they will have to find out solution for implementing the same
in its letter and spirit by providing necessary infrastructure or other support which
Is required for that purpose. '

12. The District Collector, Chengalpatru and the concerned local body are directed
1o file their independent report regarding the implementation of the Solid Waste
Management Rules, 2016 within their Jurisdiction and what are the Steps taken by
them for implementation of the same and if there is any gap, they are directed to
take further steps in consultation with the higher officials, if there is any
infrastructure or other Support is required.

13. The Block Development Officer, Thiruporur, Director of Rural Development
and Panchayat Raj are directed to look into the issue and provide necessary
support, both financial and technical, Jor the purpose of implementing the Solid
Waste Management Rules, 2016 in their panchayat in an effective manner to avoid
Jurther complaints being received.

14. The committee as well as the Tamil Nadu Pollution Control Board are directed
fo consider the objection raised by the respondents 9 & 10 in the their reply
Statement and if the allegations are correct, they are directed to take appropriate

Steps to prevent the same in Suture.

¥
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= I5. The District Collector is directed to take steps to shift the dump yird to a
different place as contemplated under the Solld Waste Management Rules, 2016
and disposal of the waste in_a scientific manner as provided therein instead of
dumping the same in a_particular place for_a period of month or so and
thereafter, removing the same to dump vard, ' ’

16. The Pollution Control Board is directed to take steps in this regard, apart from
the District Collector looking into the issue taking action as provided under Rule
12 of the Solid Waste Management Rules, 2016.

17. The above said officials are directed to submit their respective reports to this
Tribunal on or before 27.10.2021 by e-filing in the form of Searchable PDF/OCR
Supportable PDF and not in the Jorm of Image PDF along with necessary
hardcopies to be produced as per Rules.”

(emphasis added)

A copy of the order of the Hon’ble NGT dated 22.09.2021 in OA No. 113 of 2021 (SZ)
and OA No. 133 0f 2021 (SZ) is enclosed herewith as Annexure - C.

Despite the Hon’ble NGT’s unequivocal directions to shift the dump-yard from its
present location, we note that the Thazhambur Village Panchayat continues to dump the
solid waste generated in its area at the very same location (i.e., in Survey Nos. 80/6, 80/5
and 80/4), on a daily basis and transferring it out to the designated dump-yard once a
month.

In fact, on 01.10.2021, a few residents of Arihant Heirloom visited the dump-yard and
found significant solid waste dumped adjacent to the main road, in Survey No. 80/6.
Waste was also found scattered in Survey Nos. 80/5 and 80/4 (adjacent to the Lake).
Copies of photographs of the waste found dumped in Survey Nos. 80/4, 80/5 and 80/6
on 01.10.2021 are enclosed herewith as Annexure — D.

As the residents were leaving, they encountered a tractor belonging to the Thazhambur
Village Panchayat, dumping fresh solid waste in Survey Nos. 80/6 and 80/5. The
residents made enquiries with a security guard employed by the local authorities, who
provided the following information: '

a. He was employed by the Thazhambur Village Panchayat to guard the area.

b. He was instructed to allow only the Panchayat tractors to dump waste in those

areas. '
c. The Panchayat tractors would dump waste 1-2 times a day.

d. On a significant quantity of waste accumulating, it would be cleared, approx.
once a month, with the use of JCB machines.

Copies of photographs of the illegal dumping carried out by the Thazhambur Village
Panchayat on 01,10.2021 are enclosed herewith as Annexure - E.

6



- The Principal Secretary to Government,
Public Works Department,
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A link to the video recording of the dumping carried out on 01.10.2021 is provided
below: '

htips://drive.google.com/file/d/1 Yn HtuY9pIONZvtZipoR23JXWU9OTRI £
/view?usp=sharing

13.  Itisevident that the Village Panchayat continues to follow the same modus operandi that
it adopted prior to the Hon’ble NGT taking cognizance of this issue, in gross contempt
of the Hon’ble NGT’s order dated 22.09.2021.

14.  In light of the directions of the Hon’ble NGT, the dumping of waste on the banks of the
Lake, in Survey Nos. 80/4, 80/5 and 80/6 must cease immediately and permanently.
Further, the existing waste on the Western side must be cleared forthwith, and shifted to
a location that is in consonance with the provisions of the Solid Waste Management
Rules, 2016. You are requested to take steps to issue necessary directions to the Village
Panchayat at the earliest. A copy of this letter is also marked to the attention of the
Thazhambur Village Panchayat and the other Respondents in OA No. 113 of 2021 (S2).

15.  The residents of Thazhambur are awaiting your early action and are always ready to
support you in bringing out a change in the system of solid waste management in the
Thazhambur area. V

Sincerely,
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CC: ; ' RT25907 ‘356IH I!?R:B?Séﬁ?ﬂ??ﬁﬂ
) P B ROYAFETTAH 5.0 <400018>
. | \ : Counter Ho: 1 1171072021, 13:48
- Thazhambur Village Panchayat, o TosTHAZHAHBUR VILLAGE FANCRAYAT, .

Panchayat Office, Thazhambur Main Road, L ?Wfr{’@ﬁlf*?g Thazashur

Thazhambur, Chengalpattu — 600 130. . ' Féf;fj%‘f“n VAIRTALT6AN AIVICATE

bdotpr.tnkpm@nic.in: M;,;j"gig&cm

Ph. No. 9840769425; 7402606072 " ack o e

<Track on e, indiapost.oov, in> i
<Bial 1B00P444888 oar flasks, Stay Sifcs

Govt. Secretariat, RTZ3G079425TH. TR:82845590 70405
Fort St. George, Chennai — 600 009. R ROYAFETTAH 5.0 400010
pwdsec@tn.gov.in; Ph. No. 044-25671622 o Dounter Mot 171072071, 15208
‘ . © 0 TorTHE FRIMCIRGL SECRETARY,
The Secretary To Govt. of Tamil Nadu, o PIM:E00009, Fort St George 5.0
Department Of Environment & Forests, - FrossBINT VATDIAL TGA, ADVACATE
Govt. Secretariat, o Ml '
L At 00(Cash)
7 . Arack . indiapost.oov. in>

- “Dial 18002466848 Mear Rasks, Stay Safe:




14

- RTZ3079289TH TVR:A284259075 209

Fort St. George, " HL ROYAPETTAN 5.0 <400018y
Chennai, Tamil Nadu — 600 009. | Counter Moxd, 117107202, 13:44

. forsec@tn.gov.in; Ph. No. 044-25671511 TorTHE SELRETARY,.
FIH:600009, Fort 5t Gaorge 5.0

Additional Chief Secretary | FromsASHHINT VATDIAL T6A ADVICATE

To Govt. of Tamil Nadu, "t 30gms ) :
Rural Development & Panchayat Raj | amt:T0.00(Cash)
Department | - “drack on we. indiagost.gov, in

Govt. Secretariat, al 1024640 Hear Haske. Stay Safes
Fort St. George, ‘
Chennai, Tamil Nadu — 600 009, L
drd@tn.nic.in; Ph. No. 044- 24344624 - RTZSN79817IH IVR:A284259079417
’ o FL ROYAPETTAN 5.0 014

The Chairman, > Counter Mozl 11/10/2021,13:06

Tamil Nadu Pollution Control Board, :  To:THE ADDL CHIEF SECRETARY..
No.76, Anna Salai, Guindy, - PINsG000KM, Fort St George 5.0
Chennai, Tamil Nadu — 600 032. - FromsASHEINT VATDIALIGAY ADVOCATE
tnpeb-chn@gov.in; Ph. No. - 044 2235 3076 o W30 ’ '

' C feteRR00(Cash)
Director, c o ATrack on wig. indiapost.oov.iny
Rural Development o “Dial 180026663687 <Mear Masks, Stav Gafer

& Panchayat Raj Department
Govt. Secretariat,
Fort St. George,

Chennai, Tamil Nadu ~ 600 009 RRZIHOTROSIN [R:G2BAZS0794S

B ROYAPETTAH 6.0 <400014> -

drd@tn.nic.in; Ph. No.: 044-24323794 ! Counter Mot 11/1072021, 3486
Engineer-In-Chief ' ' - TosTHE CHAIRFAH,..

ot FIN:A00032, Guindy Tndustrial Estate LRI
Water Resource Organization FronzASHYINT VATDIAL TG AVOCATE
And Chief Engineer (General) Wl : »

Public Works Department fmte55,00(Cash)
eicwrdtn@gmail.com; Ph. No.: 044-28410402 {Track on v, indiapost.gov,in?
' : Bial 180026448485 <Hear Hasks, Stay Safe

Kiso0may IVR:8284059079250
RL ROYAFETTAH 5.0 <400014>

. RTZS079363TH TVR:RDBA759079343
. Cn::mter Hos1, 1171072021, 13:04 B ROVAFETTAH 5.0 <400012>
TosTHE DISTRICT COLLECTOR, Counter Nozd, 11/10/202t, 13245
FIN:603001, Chengalpattu by S TosTE DIRECTR RRA DEVELOFEIE
Frem:ASHNTHT VATIAL TG, ADVOCATE .. PIHs00009, Fort St George 5.0
,ﬁt‘f‘*"’g‘* : T FromsASINT VATDIALIGM, ADVICATE
- fats55,00(Cash) _ | iy .
4-:;?;*3::& o wa indiagost.gov. i ‘ . mt;ﬁﬁ.bﬁz&sh‘t v
“Dial 18002864848 Mear Masks, Stay Safes Track o wee.indiapost.qov.iny

<Tial 180025468487 Mear Hasks, Stay Safe

. RT259079284TH TR:B8r5907924
BL ROVAFETTAH 5.0 4400014

- Counter Hosl 11/10/2071 13048

| ToENBNEER M OHIEF,. .
FIN:G00003, Tirwvallikeni 5.4
FroprASHTNT YAIDTAL T0AM, ADVECATE

| Htsidags

Ant: 33, 00{Cazh) :
j:.T rack on . indiapost.oov, iny

(ot DHal 1BMO266BARY Mear Masks, Stay Safen




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI.

Original Application No.113 of 2021 (SZ2)

Tribunal on its own motion Suo Motu

Based on the news item published in

The Times of India Newspaper, Chennai Edition,
Dated 27.04.2021, under the caption

“Dumping of garbage in Thalambur Lake:

Locals write to District Collector”

...Applicant
Versus
The Principal Secretary to Government,
Public Works Department, Govt. Secretariat,
Fort St. George, Chennai — 600 009 and Others
...Respondent(s)
s. | m )
No Description Page No.
1. |INSPECTION REPORT OF THE JOINT 1-4

COMMITTEE ON BEHALF OF THE 4™

RESPONDENT - TAMIL NADU POLLUTION
CONTROL BOARD

Filed by
Thiru.

Advocate, Chennai.




16

INSPECTION REPORT OF THE JOINT COMMITTEE CONSTITUTED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE) IN RESPECT OF O.A No.113 of 2021
TAKEN UP AS SUO MOTU BASED ON THE NEWS PAPER REPORT PUBLISHED IN THE
TIMES OF INDIA NEWSPAPER CHENNAI EDITION, DATED 27.04.2021 UNDER THE

CAPTION “DUMPING OF GARBAGE IN THALAMBUR LAKE: LOCALS WRITE TO
DISTRICT COLLECTOR?”,

The Hon’ble National Green Tribunal (NGT), Southern Zone(SZ), Chennai has taken up suo
motu based on the news paper report published in the Times of India, Chennai edition datted 27.04.2021
under the caption “dumping of garbage in Thalambur Lake: Locals write to District Collector”vide
O.Ano. 113 of 2021. The Hon’ble NGT(SZ) in its order dated 21.05.2021 in Original Application
No.113 of 2021 has stated the following:

“ In order to ascertain the genuineness of the allegations made in the newspaper report, we feel
it appropriate to appoint a Joint Committee comprising of (1) the District Collector, Chengalpet District
or a Senior Officer not below the rank of Revenue Divisional Officer/Sub Divisional Magistrate as
deputed by the District Collector, (2) the Superintending Engineer of Public Works Department & Water.
Resource'Organization who is in charge of that area and (3) a Senior Officer from the Tamil Nadu
Pollution Control Board deputed by its Chairman to inspect the area in question and submz’t a factual as

well as action taken report, if there is any violation found.

If it is found that there is any garbage dumped there, they are directed to ascertain the quantum
of legacy waste, who is responsible for the same and assess environmental compensation, if any damage

has been caused to the water body.

The committee is also directed to ascertain the quality of water by taking samples from the water
body and analyze to find out as to whether any contamination has been caused to the water in the water
body. If any contamination found, then they are directed to suggest the remedial measures to be taken to

restore the water quality to its original position.

The committee is also directed to ascertain as to whether the direction of the Principal Bench of
National Green Tribunal in O.A. No.606 of 2018 regarding the implementation of the Solid Waste
Management Rules, 2016 is being strictly implemented in the 6th respondent panchayat and if not, what

is the nature of action taken by the regulators to implement the same.

The committee is directed to submit a report to this Tribunal on or before 30.06.2021 by e-
filing”.

In due compliance of the directions of the Hon’ble National Greeen Tribunal (SZ), the Joint

Committee as constituted by the Hon’ble Tribunal has carried out inspection in the area in question on
24.07.2021 and observed as follows:-



Observations made by the Committee during inspection

i) Thalambur Lake is located in Thalambur Village, Vandalur Taluk, Chengalpattu District in an

extent of 93.15 Acres

ii) The said lake is surrounded by road & residences of Mullai Nagar in the Eastern side,

‘“Vacant Government Land in the Western side, road & residences of Jaibheem Nagar and Karanai
Periya Eri on the Northern side, road & residences in the Southern side..

iii) No discharge of sewage into the said Lake from the residences located nearby

iv) No discharge of industrial effluent into the said lake '

v) Municipal solid waste of about 3 Tonnes was found dumped in the western side of the lake in
an extent of 50 cents of Government land in Survery no. 80/4 of Thalambur Village by the
Thalambur Village Panchayat which is at a distance of 25m away from the lake boundary..

vi)It was informed by the said Village Panchayat that the solid waste generated from the village

panchayat area is being dumped in the said area in question and is being transferred to‘the
dumping site at Appur Village, Kattankolathur Block, Chengalpattu District once in a month.

vii) Samples of Lake water was collected on 24.07.2021 i.e during the time of inspection and sent to
the District Environmental Laboratory, TNPCB, Maraimalai Nagar for analysis.

vii)It was informed by the said local body that the strengthening of bunds of the Lake and deepening

of the lake work was carried out with the help of an NGO — Care Earth Trust during 2018 and the
said lake is maintained by Water Resource Department.

Details on the Solid Waste Management by Thalambur Village Panchayat

1.Location of the Lake: Thalambur — Survey No 73 (12.839465°, 80.211216°)

2. Total Area of the Thalambur Lake: 93.15 Acres

3. Total Area of the Thalambur Village Panchayat : 12.0 Sq Km

4. Total Population of the Thalambur Village Panchayat : 16200 Nos.

5. Total Household of the Panchayat : 8340 Nos.

6. No of Wards: 6 Nos -

7. Generation of total Solid Waste in the Panchayat area: 3.00 MT/day

8. Collection Mechanism: 7 Pushcarts, 2 Tractors with 19 sanitary Workers.

9. Presently Solid Waste at dumping Yard: 3.00 MT

10. Present method of collection and disposalﬁ

Presently the waste collected from the Village Panchayat area is being collected by Panchayat
sanitary workers using 7 Pushcarts and 2 Tractors deploying 19 sanitary workers and which is being
dumped in the western side of the lake in the Government land Survey no. 73 (12.839465°,
80.211216°) at a distance of 25m from the lake boundary and is being transferred to the dumping site
at Appur Village, Kattankolathur Block, Chengalpattu District once in a month.



Photographs taken during Joint Committee Inspection
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Status of Compliance of directions of Hon’ble NGT(PB), Delhi in OA No.606 of 2018

Also, it is submitted that the Hon’ble National Green Tribunal (Principal Bench) in its order dated.
28.02.2020 in O.A.No.606 of 2018 vide para 41 (a) has directed that in view of the fact that most of the
statutory timelines have expired and directions of the Hon’ble Supreme Court and Tribunal to comply
with Solid Waste Management Rules, 2016 interim compensation scale is to be laid down for continued
failure after 31.03.2020. Any such continued failure will result in liability of every Local Body to pay
compensation at the rate of Rs. 1 lakh per month per other Local Body from 01.04.2020 till compliance
and vide para 41 (b) has directed that not commenced the legacy waste remediation procéss, the interim
compensation of Rs.1 lakh per month to be paid by the local bodies having population less than 5 lakhs
from 01.04.2020 till compliance




In view of the above, as the population of the Thazhambur Village Panchayat as on date is about

16,200, the Interim Compensation to the Thazhambur Village Panchayat to be levied is calculated as

follows

For not segregating and properly disposing the solid wastes generated from the said panchayat area

»  April, 2020 to June, 2021 —Rs.1 Lakh x 15 Months = Rs.15 lakhs.

The total interim compensation to be remitted by the Thazhambur Village Panchayat is Rs.15 lakhs.

Recommendations of the Joint Committee:

The Joint Committee has suggested the following recommendations in the above said subject

matter before the Hon’ble National Green Tribunal:

iid

1il.

V.

VI.

j)tﬁu»/

The said village panchayat shall ensure 100% collection of solid waste being
generated within its jurisdiction with proper segregation, door to door collection,
processing and disposal by complying with the provisions of the Solid Waste
Management Rules 2016 within 3 months.

Total generation of solid waste is 3.00 MT. Segregated Biodegradable waste shall
be composted by providing a Micro Composting Centre and non degradable waste
including plastic waste shall be collected and sent to cement factories for co
processing

The local body shall provide Micro composting centre to handle the bio degradable
waste generated within their village panchayat area within 3 months.

The Secretary, Thalambur Village Panchayat shall monitor and ensure that the
local body is complied with the statutory requirements and for the scientific
disposal of solid waste that are being generated in the local body. Furthermore
ensure that no solid waste is dumped in the said water body .

Tamil Nadu Pollution Control Board shall conduct periodical inspection of the site
in question and ensure that the local body is complying with the provisions of the
Solid Waste Management Rules 2016 and the points as suggested by the Joint
Committee.

The said village panchayat shall remit the Environmental Compensation of Rs. 15
Lakhs for non- compliance of the Solid Waste Management Rules,2016 as directed
by the Hon’ble National Green Tribunal (Principal Bench) in OA No. 606 of 2018.

2 QA

District Environmental Engineer, District Collector,
Engineer, Tamil Nadu ~ Water Resource Chengalpattu
Pollution Control Department , Lower District

Board, Palar Basin Division, 3

Maraimalai Nagar Kancheepuram. /j
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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAI

Original Application No. 133 of 2021 (S2)
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Original Application No. 113 of 2021 (SZ)

Suo Moto - 'VCK leader joins chorus against
lllegal dumping of medical waste’
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With
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...Respondents

under the caption ‘Dumping of garbage in Thalambur Lake

Locals write to District Collector’
-Vs-
The Principal Secretary to Government
Public Works Department
Govt Secretariat, Fort St. George
Chennai — 600 009'& Ors

INDEX

...Respondents
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OF THE| 1-6
NADU

Advocate

Thiru.S. Sai Sathya Jith,

Advocate, Chennai.
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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAI

Original Application No. 133 of 2021 (S2)

&
Original Application No. 113 of 2021 (SZ)

Suo Moto - ‘VCK leader joins chorus against
lllegal dumping of medical waste'

-Vs-

The Chief Secretary to Govt. of Tamil Nadu
Gowt. Secretariat, Fort St. George

Chennai - 600 009 and Ors
...Respondents

With

Tribunal on its own motion-SUO MOTU

Based on theNews item published in the Times

of India Newspaper Chennai Edition, dated 27.04.2021,
under the caption ‘Dumping of garbage in Thalambur Lake
Locals write to District Collector’

-Vs-

The Principal Secretary to Government
Public Works Department
Govt Secretariat, Fort St. George

Chennai— 600 009 & Ors
...Respondents

REPORT FILED ON BEHALF OF THE RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD.

I, R. Sarasavani, Daughter of Thiru. Raghavan, Hindu, aged about 56
years, having my office at No.76, Mount Salai, Guindy, Chennai-32, do hereby
solemnly affirm and sincerely stats as follows:

1. | am the Joint Chief Environmental Engineer, Tamil Nadu Pollution
Control Board, Chennai-32, and | am filing this Report on behalf of the
Respondent, Tamil Nadu Pollution Control Board and as such | am well
acquainted with the facts of the case as per the records.

2. It is respectfully submitted that the Hon'ble National Green Tribunal (SZ)

has passed order dt.25.06.2021directed as follows:
( )ﬂ ‘L‘ al Jﬁ [ o
3

JOINT CHIEF ENVIRONMENTAU ENGINEER
JAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAL, GUINDY,
CHENNAI - 600 032.
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the District
» The Tamil Nadu Pollution control Board (TNPCB) and

i Pollution
Collectors of Chengalpattu and kancheepuram District as well as the

ing the
Control Board are directed to file their independent reports regarding

; . i their
allegations made in the newspaper reports in their respective areas of

: 5 ; i t
jurisdiction and the manner in which the bio-medical waste IS generated in tha

area is being dealt with by the generators and if there is any, what is the nature of
taken by them against such violators etfc.,

ACTION TAKEN ON THE NEWS REPORT PUBLISHED IN THE TIMES
OF INDIA DATED 08.06.2021 “VCK LEADER JOINS CHORUS AGAINST
ILLEGAL DUMPING OF MEDICAL WASTE’

3. It is respectfully submitted that the in pursuance to the said NGT order
dt.25.06.2021, the said area was inspected by the DEE, TNPCB, Maraimalai
Nagar along with Padur Village Panchayat Secretary on 08.06.2021 and noticed
that Solid waste along with Bio-Medical Waste was found dumped in a private
patta open land near XS real Apartment-Helios City, Padur Village, Tiruporur
Taluk, Chengalpattu District and the said site falls under the Administrative
Jurisdiction of the Commissioner/BDO, Tiruporur Panchayat Union, Tiruporur,
Chengalpattu District. About 41 Kg of Bio-Medical Waste dumped in the said area
was segregated from the solid waste, collected in plastic bags and sent to M/s. GJ
Multicalve India Pvt Ltd for further treatment and disposal. The other solid waste
found in the said site was removed by Padur Village Panchayat by their dedicated
vehicle.

Further, it is reported that the vicinity of the area was inspected and found
that there are 3 Nos. of Bedded Health Care Facilities and 10 Nos. of Non-bedded
Health Care Facilities in operation. All the bedded and non- bedded HCFs has
obtained consent of the TNPC Board / authorization under BMWM Rules, 2016.

4. It is respectfully submitted that the Padur Village Panchayat with a
population of 5710 Nos. generates solid waste of about 2 T/day and is not having

“UM

76, MOUNT SALA|, GUINDY,
CHENNAI - Gu0 032,

Scanned with CamScanner
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3

solid waste processing facility for handling the solid waste generated in their
Village Panchayat area.

S. lItis respectfully submitted that, an amount of Rs.16 lakhs has been
assessed as an interim environmental compensation for a period of 16 months
(from April 2020 to July 2021) to the Padur Village Panchayat for not segregating
and not properly disposing the solid wastes generated from the said panchayat
area and not complying with the provisions of Solid Waste Management Rules,
2016 in pursuance to the Hon'ble NGT (PB) order dated 28.02.2020 & 02.07.2020
in O.A.No.606 of 2018.

6. It is respectfully submitted that the TNPCB has issued show cause notice
under Section 5 of the Environment Protection Act, 1986, to the Secretary, Padur
Village Panchayat vide Proceeding dated 17.08.2021 as to why the Board shall
not levy an Interim Environmental Compensation of Rs.16 Lakhs (from April 2020
to July 2021) for not properly carrying out the implementation of the Solid Waste
Management Rules, 2016.

ACTION TAKEN ON THE NEWS REPORT PUBLISHED IN THE TIMES
OF INDIA DATED 08.06.2021 “ ACTIVIST THIRU. PUGALVENTHAN VISITED A
SPOT IN MEVALARKUPPAM NEAR SRIPERUMBUDUR”.

7. It is respectfully submitted that the said site was inspected by the DEE,
Sriperumbudur on 09.06.2021 and it was found that the municipal solid waste
generated in the said area was dumped in the Mevalarkuppam Village,
Sriperumbudur Taluk, Kancheepuram District along with some of the used masks
and in this regard, the Block Development Officer, Sriperumbudur Panchayat
Union was instructed to take immediate action to remove the said municipal solid
wastes dumped in that area.

8. It is further submitted that in order to prevent the illegal dumping of solid
waste by the public in the said area, the Board vide letter dated 17.08.2021 has
instructed the Block Development Officer, Sriperumbudur Taluk to comply with the

§ gl

following and to furnish the action taken/status report to the Board within a fortnight,

NEER
JOINT CHIEF ENVIRONME AL ENGI
TAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAI GUINDY,
CHENNAI - 600 032.

e gy e g A AT e R 0 T T T 2 e b T BB 55 i 3 PO T 45

Scanned with CamScanner



o )
ger”

30

i. The Sriperumbudur Panchayat Union shall apply and obtain authorization as per

the Solid Waste Management Rules, 2016 immediately.
il. The Sriperumbudur Panchayat Union shall ensure 100% collection of solid
waste being generated within its jurisdiction with proper segregation, door to door
collection, processing and disposal by complying with the provisions of the Solid
Waste Management Rules 2016.
iii. The Sriperumbudur Panchayat Union shall ensure that no solid wastes aré
dumped further within its jurisdiction.
ACTION TAKEN ON THE NEWS REPORT PUBLISHED IN THE NEW INDIA
EXPRESS DATED 19.06.2021. UNDER THE CAPTION “BIOMEDICAL WASTE
DUMPED IN RESIDENTIAL ZONE IN CHENNAI; NEAR THE ROAD TO THE
DLF HOUSING COMPLEX AT THALAMBUR IN THE SUBURBS OF SOUTH
CHENNAI

9. It is respectfully submitted that the said site was inspected by the DEE,
TNPCB, Maraimalai Nagar on 19.06.2021 and it was noticed that used gloves of
about 5 Kg was found dumped in the said area in question. The gloves were
collected and handed over to M/s. G.J. Multicalve India Pvt Ltd for further
treatment and disposal. Also, the surrounding area adjacent to the area in
question was inspected on 23.06.2021 and reported that there are 13 Nos. of Non-
bedded HCFs and 1 No.of Bedded HCF in operation. Further, it was reported that,
out of 13 Nos. of non-bedded HCFs, the following HCFs are operating without
one- time authorization under BMWM Rules, 2016 in the Thalambur area:

i. M/s. Apollo Diagnostic Centre, No.19, Pudhupakkam Main Road,
Chengalpattu District -603 103.

ii. M/s Smile Dentistree Dental Clinic, Yashwanth Complex, No.19,
Chengalpattu District -603 103

iii. M/s. JO Clinic, N0.918, Shop No.2, Hanuman Nagar, Siruseri Main
Road, ThalamburKoot Road, Chengalpattu District- 600 130

iv. M/s Aplite Dental Clinic, No.9, 1* Floor, KVP Complex, Thalambhur,

JOINT CHIEF ENVIRONMENTAL
TAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAI, GUINDY,
.y CHENNAI - 600 032.
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V. M/s. ABC Medical Clinic, 3/139, Pudhupakkam Main Road,Thalambhur,
Chengalpattu District -600130

In view of the above, the TNPCB has issued directions for closure and
disconnection of power supply under Section 5 of the Environment (Protection)
Act, 1986 as amended vide Board Proceeding dated 17.08.2021 to the said 5 Nos.
of HCFs (non-bedded) for operating the health care facility without obtaining one-
time aytf\orization under the Bio Medical Waste Management Rules, 2016 and
also for improper disposal of the bio medical waste generated from their facilities.

10. It is respectfully submitted that the above said 5 Health Care Facilities
applied and obtained one-time authorization under Bio-Medical Waste
Management Rules, 2016. Hence, the TNPCB has issued revocation of the
closure direction and restoration of power supply under Section 5 of the
Environment (Protection) Act, 1986 as amended to the HCFs vide Proceeding
dated 27.08.2021.

11. It is respectfully submitted that the Thalambur Village Panchayat is
having pp-pulation of 16,200 Nos. and generates solid waste of about 3 T/day from
its panchayat area. The said local body is not having solid waste processing
facility for handling the solid waste generated in their Village Panchayat area and it
is dumped opposite to Srinivasa Nagar, Thazhambhur Village area.

In view of the Hon'ble NGT order in O.A.NO.606 of 2018 (PB), an amount of
Rs.16 lakhs has been assessed as an interim environmental compensation for a
period of 16 months (from April 2020 to July 2021) to the Thazhambur Village
Panchayat for not segregating and properly disposing the solid wastes generated
from the said panchayat area and thereby not complying with the provisions of
Solid Waste Management Rules, 2016.

In this regard the Board has issued show cause notice under Section 5 of
the Environment Protection Act, 1986, vide Board Proceeding dated 17.08.2021 to
the Sepretary, Thazhambur Village Panchayat as to why the Board shall not levy

2\ \"t /Joa'u
JOINT CHIEF ENVIRONMENTAY ENGINEER
TAMILNADU POLLUTION GONTROL BOARD,

76, MOUNT SALAI, GUINDY,
CHENNAI - 600 032.
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i 2020 to July
an Interim Environmental Compensation of Rs.16 Lakhs (from Apri y

i i id Waste
2021) for not properly carrying out the implementation of the Soli

Management Rules, 2016.
: - L le
Under the above circumstances, it is humbly prayed that this Hon'b
A 's
National Green Tribunal (Southern Zone) at Chennai may be pleased to take thi

Report on Record and pass such further or other orders as this Hon'ble Tribunal

may deem fit and proper in the facts and circumstances of this case and thus

render justice. ) l
ﬂlbjl%\'l.ﬁGINEER

JOINT CHIEF ENVIROM
TAMILMADU POLLUTION CONTROL BOARD
76, MOUNT SALAI, GUINDY,
CHENNAI - 600 032.
BEFORE ME
VERIFICATION-
I, R. Sarasavani, Daughter of Thiru. Raghavan, Working as Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board, Chennai-32, do

hereby submit that the contents of the above report are true to the best of my

ooy

knowledge through records.

u /« o280
JOINT CHIEF ENVIRONMENTA ENGINEER
TAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAI, GUINDY.
CHENNAI - 600 032,
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With
SUO MOTU Based on the News item
published in the Times of India Newspaper
Chennai Edition, dated 27.04.2021,
under the caption ‘Dumping of garbage in
Thalambur Lake Locals write to District
Collector’

-Vs-
The Principal Secretary to Government
Public Works Department
Govt Secretariat, Fort St. George

Chennai — 600 009 & Ors
...Respondents

REPORT FILED ON BEHALF OF
THE_RESPONDENT - TAMIL NADU
POLLUTION CONTROL BOARD

Advocate for Respondent No.
Thiru. S. Sai Sathya Jith,
Advocate, Chennai.

Date:21.09.2021.

Date of hearing on:22.09.2020
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O.A. No.133/2021(S5Z)

For Applicant (s): Suo Motu by Court.

For Respondent(s): Dr. D. Shanmuganathan for R1 to R7, R9, R10.
Mr. S. Sai Sathya Jith for R8.

O.A. No.113/2021(S5Z)

For Applicant (s): Suo Mofu'bY'-COurt.
l:\'-' /J "
For Respondent(s): Dr. D. Shanmuganathan for R1 to R3, R5.

Mr. S. Sai Sathya Jith for R4.
Ms. Bhargav1 Kannan along with
' M/ s- Ashw1m Va1d1a11ng or R9 & R10.
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P/
/4
s g s \ b

JUSTICE K. RAMAKRISHNAN, ]UDICIALM
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HOWT( % K. SATYAGOPAL, EXPWMBEE\
| = |

V \S Q/f “
\
medical waste& ala“lpﬁgfeﬁ-'g'?(rﬁ’ Vhal mbur Lake. This

1. The ab ases istered ]@ 1s( Tr“ on the
Tribunal had appointed a Joint Committee to go into the issue and

ORDER

4\4

een Suo

N\
n’t\n

umping of

basis of “f e@&”wg@‘%‘dﬂl 11

submit a report.
2. The Joint Committee has filed a report in O.A. No.113/2021 dated Nil,

e-filed on 01.09.2021 and received on 02.09.2021 which reads as follows:-

“INSPECTION REPORT OF THE JOINT COMMITTEE
CONSTITUTED BY THE HON'BLE NATIONAL GREEN
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TRIBUNAL (SOUTHERN ZONE) IN RESPECT OF O.A No.113
of 2021 TAKEN UP AS SUO MOTU BASED ON THE NEWS
PAPER REPORT PUBLISHED IN THE TIMES OF INDIA
NEWSPAPER CHENNAI EDITION, DATED 27.04.2021
UNDER THE CAPTION “DUMPING OF GARBAGE IN
THALAMBUR LAKE: LOCALS WRITE TO DISTRICT
COLLECTOR

The Hon'ble Nattonal Green Tribunal (NGT), Southern

Zone(SZ), Chennai has tal;en up suoxmotu based on the news paper
report published in the szes of Indla Chennai edition datted
27.04.2021 under the capt;zbn "dumpmg of garbage in Thalambur
Lake Locals write to Dzsttrch Collector vide O.A. No. 113 of 2021.
ble NGT(SZ) m its orderﬁated 21. 05‘ in Original

wcatzgy}l\lo 113 of 2 2021 has stated the followi
S In order to ascertain the genuineness

in the nem

engalpet District or a Senior Officer not below th

evetiie DW)ﬁ‘icer/Sub DwMgzstro:tza
Y ﬂDzstnct Collector, (2) t‘he Superintending Engﬂgr
,15\/0@ Department & esource Orgamzat@ ﬁ)

\ y

“ ngv‘ that area and (3) @ Senior Officer fro@ ;F/mw
Po\lla i0 trol Board ts Chairm%oi spect a
u\lélon it a factual as w t, if

@uc*ti fak
here olatio MnTRlB ‘

‘UIW Ul there, they
are directed to“@scertain the quant

f legacy waste, who is
responsible for the same and assess environmental compensation, if

Q

d

any damage has been caused to the water body.

The committee is also directed to ascertain the quality of
water by taking samples from the water body and analyze to find out
as to whether any contamination has been caused to the water in the
water body. If any contamination found, then they are directed to
suggest the remedial measures to be taken to restore the water

quality to its original position.
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The committee is also directed to ascertain as to whether the
direction of the Principal Bench of National Green Tribunal in 0.A.
No,606 of 2018 regarding the implementation of the Solid Waste
Management Rules, 2016 is being strictly implemented in the 6th
respondent panchayat and if not, what is the nature of action taken
by the regulators to implement the same.

The committee is directed to submit a report to this
Tribunal on or before 30. 06’2021 by e filing".

In due compliance;q’iki dzrex:tzons of the Hon'ble National
Greeen Tribunal (SZ), the ]omt C@mmlttee as constituted by the
Hon'ble Tribunal has cafrnef out mspectzon in the area in question

on 24.07.2021 and obserwd as fol‘lou@

‘bservatlons %e by the Caﬂzmlttee durz‘pection
4 i) alambur.. Lake. zs?;}oguted in KKlambur!'llage,
I dalur Taluk, Chengalpattu District in an exte

1 %)
* 'n o
the Thalam’mge Panchayat w

away from the lake boundary.

ii) The s e 1S surrou by road &

llai Nagar in the Eastern side, Vacant Government

estern side, road & residences of Iazbheem

a%ai Pem the Northern m& resEn in the
oﬂﬁrn side. w
age into the saidQc

O 111) No discha
derys located nearby

ents of

x
aa' Village by

1s at a distance of 25m

vi)lt was informed by the said Village Panchayat that the
solid waste generated from the village panchayat area is being
dumped in the said area in question and is being transferred to
the dumping site at Appur Village, Kattankolathur Block,
Chengalpattu District once in a month.

vii) Samples of Lake water was collected on 24.07.2021 i.e

during the time of inspection and sent tothe District
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Environmental ~Laboratory, TNPCB, Maraimalai Nagar for
analysis.

vii)lt was informed by the said local body that the
strengthening of bunds of the Lake and deepening of the lake work
was carried out with the help of an NGO-Care Earth Trust during
2018 and the said lake is maintained by Woater Resource
Department.

Details on_the. S_oli«(i}-l'/;\{aste Management by Thalambur

Village Panchayat = ’,M Ttay
o3, ‘,'f'" ‘r.'.“‘
1.Location of\fﬂié’:-LqI\‘cgi;;;}i"halambur - Survey No 73

W AN

(12.839465°, 80.211216°) ‘H‘ d
A Y .
2. Total Area g’.ﬂée}h&la)nllyr Lake: 93.15 Acres
} \ A

‘ Total Area of the ,Thqlgrﬁbd’r Village P~at :12.0 Sq

Y

6. No of Wards: 6 Nos.

>: 7. M of total Solid Mthe B
-
.Oﬂ/IT/day

8. Collection

1 itmw{/\/orkers.
10

ers using 7

Pushcarts and actors deploying 1 itary workers and which
is being dumped in the westérn side of the lake in the Government
land Survey no. 73 (12.839465°, 80.211216°) at a distance of 25m
from the lake boundary and is being transferred to the dumping site
at Appur Village, Kattankolathur Block, Chengalpattu District once
in a month.

Status of Compliance of directions of Hon'ble NGT(PB),

Delhi in OA No.606 of 2018
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Also, it is submitted that the Hon'ble National Green
Tribunal (Principal Bench) in its order dated. 28.02.2020 in 0.A.
No.606 of 2018 vide para 41 (a) has directed that in view of the fact
that most of the statutory timelines have expired and directions of
the Hon'ble Supreme Court and Tribunal to comply with Solid
Waste Management Rules, 2016 interim compensation scale is to be
laid down for continued failure after 31.03.2020. Any such
continued failure will result in llabzllty of every Local Body to pay
compensation at the: mte mﬁ% 1 lakh per month per other Local
Body from 01.04. 202(} i‘t[l complzbmce and vide para 41 (b) has
directed that not commenoed the legacy waste remediation process,

the interim compensatw%of Rs.1- lulgh per month to be paid by the
es having po}u{lgfwn less than 5 lakhs fr‘ 04.2020 till

n view of the abovepas the population o *m r
mt 16,200,

> PorMutmg and propMmg
@ted from the said panchayat area U.l “
O » April, 2020 21 - Rs.1 Lakh £35 Mon
%,
{ otal interi tion to re itted M
“% Panchayat is Rs v
‘ -
‘ ] ted‘ following

recommendatio the above said sub”er before the Hon'ble

National Green Tribunal:

——

tlIo

i. The said village panchayat shall ensure 100% collection of
solid waste being generated within its jurisdiction with proper
segregation, door to door collection, processing and disposal by
complying with the provisions of the Solid Waste Management
Rules 2016 within 3 months.

ii. Total generation of solid waste is 3.00 MT. Segregated
Biodegradable waste shall be composted by providing a Micro
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Composting Centre and non degradable waste including plastic
waste shall be collected and sent to cement factories for co processing

iii. The local body shall provide Micro composting centre to
handle the bio degradable waste generated within their village
panchayat area within 3 months.

iv. The Secretary, Thalambur Village Panchayat shall
monitor and ensure that the local body is complied with the
statutory requirements and fgr ’t‘he scientific disposal of solid waste
that are being generated in ;_t]ae/localbﬂdy Furthermore ensure that
no solid waste is dumplg\ﬁimthe ‘s;xiz?ig%uater body.

v. Tamil Nadu:. i’o'ﬂktt}oh Control Board shall conduct
periodical inspection c‘)f fké site in;‘qgg\stion and ensure that the local

bod’ complying m@_li_thewg'mb'isions of ‘oli Waste

anage Rules 2016 -and the points as suggested by ‘e, Joint

ution Contr d has file

received on t}v‘ne

“REPORT FILED ON BEHALF OF THE
RESPONDENT TAMIL NADU POLLUTION CONTROL
BOARD.

I, R. Sarasavani, Daughter of Thiru. Raghavan, Hindu,
aged about 56 years, having my office at No.76, Mount Salai,
Guindy, Chennai-32, do hereby solemnly affirm and sincerely stats

as follows:
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1. I am the Joint Chief Environmental Engineer, Tamil
Nadu Pollution Control Board, Chennai-32, and I am filing this
Report on behalf of the Respondent, Tamil Nadu Pollution Control
Board and as such I am well acquainted with the facts of the case as
per the records.

2. It is respectfully submitted that the Hon'ble National
Green Tribunal (SZ) has passed order dt.25.06.2021 directed as
follows: =

"The Tamil uI\f/adu,"_:I?ﬁI_lﬁﬁqlrtzx}:ontrol Board (TNPCB) and

4

L5 2PErt A P REN
the District Collectors of Cheng _sz/z-ttu and kancheepuram District
as well as the Pollutio;1 Cofzi;‘rgl."Board are directed to file their

. LA A\ . .
independent reportsi( regarding _!t_}ze allegations made in the

T reports in \tkrelir respectibe/hreas of the isdiction and
e —

is the
ACTION TAKEN ON THE NEWS\ RT
UBLISHED IN THE TIMES OF INDIA DATED ”
E
itted that the in p?@l
el
e

ne
¢he manyn which t_l;elg{e—mediqal waste is wated in area
eing dealt with by the generators and if there 1 :
—
LEADER" JOINS ~ CHORUS"WAGAINST
—
Wste
z‘ a prioate patta

t
e of taken bmrs etc., #
0
ING OF MEDICAL V:ASTE' w
dur Village,

ity,
Tiruporur Talu the said site falls under
the Administrative ]urisdiétion of the Commissioner/BDO,
Tiruporur Panchayat Union, Tiruporur, Chengalpattu District.
About 41 kg of Bio-Medical Waste dumped in the said area was
segregated from the solid waste, collected in plastic bags and sent to
M/s. GJ Multicalve India Pvt Ltd for further treatment and

disposal. The other solid waste found in the said site was removed by

Padur Village Panchayat by their dedicated vehicle.
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Further, it is reported that the vicinity of the area was
inspected and found that there are 3 Nos. of Bedded Health Care
Facilities and 10 Nos. of Non-bedded Health Care Facilities in
operation. All the bedded and non-bedded HCFs has obtained
consent of the TNPC Board / authorization under BMWM Rules,
2016.

4. It is respectfully submitted that the Padur Village
Panchayat with a populati(m of 5710 Nos. generates solid waste of
about 2 T/day and is not ﬁuumg solrd waste processing facility for
handling the solid waste genemted 1"7 their Village Panchayat area.

5. It is respectﬁ,tlly submztted that, an amount of Rs. 16

lakhs has been assessed as an mt‘erlm environmental compensation

‘od of 16 maﬂ‘tfs (from Apfll 2020 to ‘2021) to the
adur Village Panchayat for-not. segregating.and_not \pkeperly

/fhe solid wastes generated from the sa at area
ot complth%Molld Waste

les, 2016 in pursuance to the Hon'ble NGT (PB)
02 2020 & 02.07.2020 in O.A.No.606 of 2018.

ér not properly cm@

thei Mesiruieis
W REPORT

PLIBLISHE HE TIMES OF I DATED 08.06.2021 "

ACTIVIST THIRU. PUGALVENTHAN VISITED A SPOT IN
MEVALARKUPPAM NEAR SRIPERUMBUDUR".

7. It is respectfully submitted that the said site was
inspected by the DEE, Sriperumbudur on 09.06.2021 and it was
found that the municipal solid waste generated in the said area was
dumped in the Mevalarkuppam Village, Sriperumbudur Taluk,
Kancheepuram District along with some of the used masks and in

this regard, the Block Development Officer, Sriperumbudur
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Panchayat Union was instructed to take immediate action to remove
the said municipal solid wastes dumped in that area.

8. It is further submitted that in order to prevent the illegal
dumping of solid waste by the public in the said area, the Board vide
letter dated 17.08.2021 has instructed the Block Development
Officer, Sriperumbudur Taluk to comply with the following and to
furnish the action taken/status report to the Board within a
fortnight, —_ -

i. The Srﬁaemﬁ@ﬂyrf \:-Panchayat Union  shall
apply erumbudur Pauchayat _b Lln};m shall apply and obtain

authorization as per th;e Soﬁéi}Waste Management Rules, 2016

ol AR R
F & - -

i W
‘. The Sripem,mlb}_tgur eqthayat Union ‘nsure 100%

ollection of solid waste being generated withi jurisdi with

zspoial

iii. The Sriperumbudur Panchayat Union shall e u“
% Mmped further erisdicEﬁ.
ACTION TAKEN ON THE NEWS
HED IN T INDIA EXPRESS

UNDER CAPTION @ “
PED IN IAL ZONBIN /CH ;

% THE DLF ‘Isic@sm [OWAT
Etg m SOUTHICHE
inspected | bym

and it was noticed that used gloves of about 5 Kg was found dumped

immediately.

qregation, door to deor collection, proces

provisions 0 Solid Waste

E

d site was

E, TNPCB, Mar ai Nagar on 19.06.2021
in the said area in question. The gloves were collected and handed
over to M/s. G.]J. Multicalve India Pvt Ltd for further treatment and
disposal. Also, the surrounding area adjacent to the area in question
was inspected on 23.06.2021 and reported that there are 13 Nos. of
Non bedded HCFs and 1 No.of Bedded HCF in operation. Further,
it was reported that, out of 13 Nos. of non-bedded HCFs, the
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following HCFs are operating without one-time authorization under
BMWM Rules, 2016 in the Thalambur area:

i. M/s. Apollo Diagnostic Centre, No.19, Pudhupakkam
Main Road, Chengalpattu District -603 103.

ii. M/s Smile Dentistree Dental Clinic, Yashwanth
Complex, No. 19, Chengalpattu District -603 103

iii. M/s. JO Clinic, No.918, Shop No.2, Hanuman Nagar,
Siruseri Main Road, Thalumburkoot Road, Chengalpattu District-
600 130 ser

iv. M/s Aplzte Dental G)zmc No.9, 1st Floor, KVP
Complex, Thalambhur, .Mam Road Chengalpattu District - 600
130 hEA B

5Ty =

i i
‘. Mys. ABC. Medical Clinic, 3/139, Pu‘zkkum Main
t———

oad, Th bhur, Chengalpattu District -60 ’

n view of the abovepthe TNPCB has iss \i\ ons for
e and discowzon oiowerW’y under Se
vironment (Protection) Act, 1986 as amended

roceeding dated 17.08.2021 to the said 5 Nos. of H

a%l) fom the health CM wlthm

néﬁve authorization under‘ the Bio Medical Wast
] disposal of the buQe ]

d that thewgbov
and obtain&@ee—’ti

7

i y ectzon and
restoration ﬂr supply under Seetion 5 of the Environment

(Protection) Act, 1986 as amended to the HCFs vide
Proceeding dated 27.08.2021.
11. It is respectfully submitted that the Thalambur Village

Panchayat is having population of 16,200 Nos. and generates solid
waste of about 3 T/day from its panchayat area. The said local body
is not having solid waste processing facility for handling the solid
waste generated in their Village Panchayat area and it is dumped

opposite to Srinivasa Nagar, Thazhambhur Village area.
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In view of the Hon'ble NGT order in O.A.NO.606 of 2018
(PB), an amount of Rs. 16 lakhs has been assessed as an interim
environmental compensation for a period of 16 months (from April
2020 to July 2021) to the Thazhambur Village Panchayat for not
segregating and properly disposing the solid wastes generated from
the said panchayat area and thereby not complying with the
provisions of Solid Waste Management Rules, 2016.

In this regard the Board has issued show cause notice under
Section 5 of the Envzronmant/ Protectlon Act, 1986, vide Board
Proceeding dated 17. 08 2021 to the Secretary, Thazhambur Village
Panchayat as to why the Board shall not levyan Interim
Environmental Compensatlon of Rs, 16 Lakhs (from April 2020 to

’) for not praperl_y carryuzgwbut the 1mp
olid Waste,Management Rules, 2016. \\

// Under the above cireumstances, it is hu ed that
S on'ble NaM%EMuthem Zo
J

ifldy be pleased to take this Report on Record and puss

(h ts anMances of this cas s rend
\ - Q)

|
‘
m%& 10 in O.A. No.113/2021 (SZ v,é

4. The respo
statemey al g,&ﬂ% ain d
that tho gﬂ mQ\ €Nnm to

\V
officials, no effectlve st‘ave been take

tation of the

‘%‘\

other orders as this Hon'ble Tribunal may deem ﬁt an

OLL

’F
I
|

/
reply
heremﬁ"le(y/ Mtloned
?sﬁsrc/l olkand other
the !ble High Court

of Madras in W.P. No0.5267 of 2021 and W.P. No.5616 of 2021 granted

protection order in respect of the properties in Sy. No.80/4 and 80/6 in
Thazhambur Village, Thiruporur Taluk. The respondents 9 & 10 also
filed an application I.A. No.127 of 2021 (SZ) in O.A. No.113/2021 (SZ) to

amend the name of the 10t respondent as “Adroit Thazhambur
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Apartment Owners Association” instead of “Adroit Flat owners
Association” and the application is allowed and the name of the 10t
respondent is permitted to be amended and I.A. No.127/2021 (SZ) in
0O.A. No.113/2021 (SZ) is disposed of accordingly.

. The Registry is directed to carry out the amendment in the cause title in
O.A. No.113 of 2021 (SZ).

. Mr. Lieutenant Colonel Gane's!an'vS" who wanted to come on record in
O.A. No.113/20214SZ) as owner of the land wl%the dumping is

being do ub 1tted that he flled an apphcatlon\ f@ading, but

the office in rméd that the, a,p’ﬁhcatloﬁwhrned for so e defect and

e sub ’1tted that he will look into that and rectlfy

then
-~ %) [ —— -3 il §
and e th"e %‘m ‘T AL T e o

| —] I

. Th “t s‘ul:@ltted by the Join® Cemmittee shon that “have
1

but the repo awWand on

istakes

getting hey Ethe urther repor
. The learned él appearmgT r some -of the%te respondents
submitted that dumping'1s being done in rlvate land which is not

permissible and they will have to take steps to remove the same and
disposal of the same in accordance with law.

. The learned counsel appearing for the State Government and also the
panchayat submitted that this being a village panchayat, they are

finding difficulty with the income derived from by way of tax to meet
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these aspects. It may be mentioned here that financial crisis or
infrastructure insufficiency should not be a ground for discharging their
statutory as well as constitutional mandate of protecting environment.
If the panchayat is not having sufficient fund to create facility for
disposal, they will have to approach the higher authorities seeking
proper redressal for implemehtaﬁbn.6f.stétutory provisions within their
jurisdiction as has been held by :t.hé.'Hdvn’ble Apex Court in Municipal

Council, Ratlaws. Vurdic'hah ’(1980)‘4 SCcC which has been

repeated l@l—lon ble Apex Court in;several cases whe r financial

r )y ‘\.-\
\

crisis Wastructure deﬁe{éncy Wereqp@y{hted in dls%g their
statugory bhlg'atlons and held by the Apex Court th\at it should not
stanule w§ of discharging their statufbry /obhgmon an“ is for
the “rnme@ to look into thegissue and @Vlde “ssary
infras“re as%}l as financial sapport for those@posv

10. The Dlsﬂllector al attu is also g resp&hty under
4 Waste- Management Rules 20‘

Rule 12 of th he local bodies

%0 implement the Solid

Waste Management Rules, 2016 effectively and they will have to find

within their ]urlsdlctlon e finding diffi

out solution for implementing the same in its letter and spirit by
providing necessary infrastructure or other support which is required

for that purpose.
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11.The learned counsel appearing for the Pollution Control Board
submitted that as regards the biomedical waste is concerned, they are
conducting investigation as to who is responsible for the same and if it
is traced out, they will take appropriate steps in co-ordination with the
other law enforcing agencies. Further, they also submitted that some of
the healthcare units are not 'ha\"(_ihg 1're_3qiu\ired authorization under the
Biomedical Waste Managemeﬂt Rules, 5016 and against them, closure
directions haveba‘m issued and 'tlrjley applied for tﬁuthorization and
| o

obtained b a@ is under

proce s/ i"egards " non- lmplprﬁ‘émaﬂﬁn of the Waste

As’ regards; imposition comp"ens

they

| !

ihay;
have™ already §sued\ lcértain  directions Vand theI also posed

I
env“ntal @mpensatlon of Rs.l6 Lakhs wh1 “uttee
reporvalso t%en note of zﬁd the pa@ayat“mt the
same.

@ local body are

12. The District C@or Chengalpa tu and the con
ng the implementation

directed to file their m@ndem report régardi

Manie ?n’( Rules, 2016 is concerned by the concerned pan

of the Solid Waste Management Rules, 2016 within their jurisdiction
and what are the steps taken by them for implementation of the same
and if there is any gap, they are directed to take further steps in
consultation with the higher officials, if there is any infrastructure or

other support is required.

Page 15 of 17



49

13.The Block Development Officer, Thiruporur, Director of Rural
Development and Panchayat Raj are directed to look into the issue and
provide necessary support, both financial and technical, for the purpose
of implementing the Solid Waste Management Rules, 2016 in their
panchayat in an effective manner to avoid further complaints being
received.

14.The committee as well as the'Ta'mil\ Nadu Pollution Control Board are
directed to con W the ob]ectlon ralsed by the re%ndents 9 & 10 in

the their %tateinent and-if the allegationSlﬁare@t, they are

directedito take appropriate stepsto prevent'the samein futur
¥ g .‘\ ’ )

15.The iistri?t Cbllector is directed to take steps to shift thg dump
a different pla%as ébhtemp')lated under the'Solid er Mment
=
Rulv6 anc@sposal of the waste im a scientific n&yner a“rided
2 :

therei“ad of?elmpmg the sanie in a particula@acé/ fwriod of
month o ther?% removing the saw pw

16. The Pollutlové in this regard,

apart from the Dlstrlct

rd to

rol Board is cﬁe%d to take

ector looking 1ﬁhe issue taking action as
provided under Rule 12 of the Solid Waste Management Rules, 2016.

17.The above said officials are directed to submit their respective reports to
this Tribunal on or before 27.10.2021 by e-filing in the form of
Searchable PDF/OCR Supportable PDF and not in the form of Image

PDF along with necessary hardcopies to be produced as per Rules.
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18.The Registry is directed to communicate this order to the committee
members in both the cases and official respondents including, Tamil
Nadu Pollution Control Board, District Collector, Chengalpattu, Block
Development Officer, Thiruporur, Director of Rural Development and
Panchayat Raj by e-mail 1mmed1atel{ so as to enable them to comply

Paste T
' $ "": \‘
with the direction. \5.41 ; M Lr"

19. For consideration of further repoit I‘[::os on 27.10.2021.

j\q\

A

S
N s eeeenes J.M.
R%shnan)

Page 17 of 17



wm eZ ud'

Curoru@vidyuy Idiopq
‘0€T 009 létw‘ Hﬁm/aomo Inqueyzey |

‘peoy urepy Inquieyzeyi—sony0) 1eAerouey
‘leAeyoued ageIA Inqueyzey |

‘AJU0 sa[Ie pamsuf Jog 4

hid) e pebie it ot 4
‘Pasnbal J0U JANRW 3} N0 DI0OQ
iDlie 1D] 2ids 1o tobXilkie *

" AIMPP 30 AR/ B | lodbdp|

Suazx .c.« paausuy .k

Bl o .
PIsSSAIPPY

b ke ki

¥ PIATINIY o

1
dl.»u.nl.%l Hob) *

R
INTFWIDAITMONMOV (af2) Lidll ik

‘R[uo sapiue pamsuy Joj +

bR e freDib ke e 4

3ssa ::E%@%_ %3 mw ‘@”__ b klh
m ﬂ@b : w
: ‘pannbai jou E:«E&,Emﬁo dooﬁ *

m N7 e Aevrerennne %.—?r——u—u Jo ubsQ\EE EL 2 m

, SIL )
Ma@@.m@ Aﬁwmwwg@ﬁ Ud “uraog- 8@8&& e étﬂ%

! N
SAVAVALV 71" R SUNZ -E&r~. :wﬁQOHﬁU = :.f

381030 sg oy : Y
‘s18010 EL S AETREN oy Lo
SUNZ [Twe | Jo H>Omu o1 A1 HHNQOQ PIAKeIIY
Lhmonogayy e g,

INAWIADGATMONNIY (2lir) Libies byl

- . c&%@gu_ﬁm painsuj tog 4
&b m,..z Ano E&Am.@m&mﬁﬁh&mﬁf

, wo.: 10U JZHBLE 341 N0 2100 %

ker ,amw .F.w \w_.m % tekiblile *

- ) \ .................... gfwﬁw’.—mﬁ\w@% 1 Indbhy

anaedeny ..3 E.:Z:T.

201 Lo thajie )
P passaippy

"Ud H:.oE@EoL:oU

'100 €09 — nuedjeSuay)) 1k Bk kb
‘Peoy 18D ‘901550 10393[10)
uo:“—mﬁa éﬁ.&ﬁwwﬁoso 3 a_.wmm_auuw_*
‘101991100 1011SI(T 0 o
a2yr B n&%

‘Ao sapiise pansuj Jog b

Pl e oDyt il Lokge 4

‘PANNDAL 10U JANLW Y] N0 3I0DS %

ihlls 12| 2l Ik dehdblbte «
mﬁﬁoao MPP IO Neq/ Beirk (te ln¥Rbl

saadny aoj pransuyd

"JAOD) (ft leha) bk e thjled

_wQOQ \GEQZV 63 PISSIAPPY

33SSIAPPE JO JIMEUTIS/ MBI % ik kih

1207 h%@ws

) HQO 1] L
feq yekeyd @&@%@mﬁb NPAS(CL [RIY] ﬂ bk 1 ik flh
N 0D oL 47433437 !mw%wm_la ¥ PIAIIIY
.[ hw\.& mﬁoﬁﬁﬁﬁacx HEREMI RS \atle *
24ep/ple0ialkh - — di

INAWADATTMONNDY (2ipr) pidier Dnji



52

23SSIAPPH ..c u.::«:w ‘.V«u&mwwumé o) 1k klh

a\\ a\w _ N
VN\E - (ON Ud ‘o w@pI

o@,wém.l(sﬁmz e, EEB:U

. ‘e8100p 1S WO
\\ . A1BLIBIOINAG 1A0D
51 [ey 1eAeyoued 2
juawdoroaa( ey

A?Em;: 0} pass3IuAPpy

hilk lte Wl balh

p paansuj
JOIOAI( 11 - B PIAIIIINY 4
. pasalsiday Eta
e bnlls %.EN%EWEEE@ - doi e

‘ 2alr
INTNADTTTMONIDV (i) Ridler bl

uommu\amﬁww.ﬂ-:a:u_m\wa “Auo mm_u_u_w.mw_uﬁzmﬁ Emw
1hid] te febib Lkl b

‘paitnbal 10U I3jEW 3YI 1RO 3I09S *

1 hlin 1k 2% Lo whiblble *

£12A113D JO ANe( X BML Lo oo}

fay .E paansyj .-
) ok Jdo E.cm,

© 0} pAssAIPPY
: : Lis 4o Wlio eih
‘preog Bbﬁoo nQE:om npeN [Iwe], ug

e ¥ PIAIIVY 4
QME&«NQQ oUf, Wy y
th ——ee *

v

INTWADAITMONIODVY (Rifir) Lidoyer njls



©  signin  Register 53

v a & = & Q
IRART S

v Department of Posts 7/-_\$
Ministry of Communications Azadiy,

Government of India

— Amrit Mahotsav
India Post
You are here Home>> Track Consignment
Track Consignment Quick help
* Indicates a required field.
* Consignment Number RT259079425IN
Booked At Booked On Destination Pincode Tariff Article Type Delivery Location Delivery Confirmed On
Royapettah S.0 11/10/2021 13:28:37 600009 55.00 Registered Letter Fort St George S.O 12/10/2021 16:20:59

Event Details For : RT259079425IN
Current Status : ITEM DELIVERED Item Delivered [To: PWD (Addressee) ]

Date Time Office Event

12/10/2021 16:33:13 Fort St George S.O (Beat Number:3) ITEM DELIVERED Item Delivered [To: PWD (Addressee) ]

12/10/2021 16:20:59 Fort St George S.0 Item Delivery Confirmed

12/10/2021 10:41:18 Fort St George S.O Out for Delivery

12/10/2021 10:00:33 Fort St George S.0 Item Received

12/10/2021 04:42:15 ANNA ROAD 2 CRC Item Dispatched

12/10/2021 00:04:01 ANNA ROAD 2 CRC Item Bagged

11/10/2021 19:21:03 ANNA ROAD 2 CRC Item Received

11/10/2021 17:07:03 Royapettah S.0 Item Bagged

11/10/2021 13:28:37 Royapettah S.0 Item Booked
Home Tenders India External Links
About Us Related sites
Forms Website Policies lndra:§6\z fﬁ
Recruitments Contact Us National Voter's Service Portal
Holidays Employee Corner Application Security Audit Report
Feedback Sitemap

Right To Information

THE
CONSTITUTION _

or (3

GETITON
® Google Play
Download the Post Info App

This website belongs to Department of Posts, Ministry of Communications, Gol. Created and Managed by Tata Consultancy Services Ltd.
Content owned and updated by Department of Posts, Ministry of Communications, Government of India. Last Updated: 25 Oct 2021


https://www.indiapost.gov.in/VAS/Pages/Content/Screenreader.aspx
https://www.indiapost.gov.in/VAShindi/Pages/IndiaPosthome.aspx
https://www.indiapost.gov.in/VAS/pages/sitemap.aspx
https://www.indiapost.gov.in/VAS/Pages/IndiaPosthome.aspx
http://www.indiapost.gov.in/vas
https://www.indiapost.gov.in/VAS/Pages/faqs.aspx?Category=Jgo4qG+ZxEdagwsX1Qlk2NQXJnsL3bl8xyOeUQ0oEgEFoint767AWRlo9N02II5WiLLUazKu//Q=
https://www.indiapost.gov.in/VAS/Pages/IndiaPosthome.aspx
https://www.indiapost.gov.in/VAS/Pages/AboutUs/AboutUs.aspx
https://www.indiapost.gov.in/VAS/Pages/Form.aspx
https://www.indiapost.gov.in/VAS/Pages/ViewAllDocREpository.aspx?Category=Recruitment
https://www.indiapost.gov.in/VAS/Pages/Holidays.aspx
https://www.indiapost.gov.in/VAS/Pages/CustomerFeedback.aspx
https://www.indiapost.gov.in/VAS/Pages/RTI/RTI.aspx
https://eprocure.gov.in/cppp/searchbyorg/Department%20of%20Posts
https://www.indiapost.gov.in/VAS/Pages/Content/RelatedLinks.aspx
https://www.indiapost.gov.in/VAS/Pages/Content/disclaimer.aspx
https://www.indiapost.gov.in/VAS/Pages/content/ContactUs.aspx
https://www.indiapost.gov.in/_layouts/15/DOP.Portal.UILayer/UnsecuredLinkHandler.aspx?Link=utilities
https://www.indiapost.gov.in/VAS/pages/sitemap.aspx
https://india.gov.in/
http://www.nvsp.in/
https://www.indiapost.gov.in/VAS/DOP_PDFFiles/FinalSecurityTestReportDOP-CSI24092015.pdf
https://indiacode.nic.in/
https://www.facebook.com/pages/Department-of-Posts-Govt-of-india/1577722879122378?ref=hl
https://www.twitter.com/indiapostoffice
https://www.youtube.com/indiapost_dop
https://www.instagram.com/indiapost_dop/
https://www.indiapost.gov.in/VAS/Pages/CustomerFeedback.aspx
https://play.google.com/store/apps/details?id=info.indiapost&hl=en
https://www.tcs.com/

©  signin  Register

IRART S

v Department of Posts
Ministry of Communications

Government of India

India Post

You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number

Booked At Booked On
Royapettah S.0 11/10/2021 13:28:37

Event Details For : RT259079244IN

Current Status : Item Delivery Confirmed

RT259079244IN

Destination Pincode

Tiruvallikeni S.O (Beat Number:17)

Date Time Office
12/10/2021 14:37:58 Tiruvallikeni S.0
12/10/2021 14:01:23
12/10/2021 09:44:32 Tiruvallikeni S.0
12/10/2021 07:58:17 Tiruvallikeni S.0
12/10/2021 04:32:19 ANNA ROAD 2 CRC
12/10/2021 01:55:02 ANNA ROAD 2 CRC
11/10/2021 19:21:03 ANNA ROAD 2 CRC
11/10/2021 17:07:03 Royapettah S.0
11/10/2021 13:28:37 Royapettah S.0

Home

About Us

Forms

Recruitments

Holidays

Feedback

Right To Information

Tenders India
Related sites
Website Policies
Contact Us
Employee Corner
Sitemap

Delivery Location

Tiruvallikeni S.0

h & &4 & Q

o=
Azadik,
Amrit Mahotsav

Quick help

Delivery Confirmed On
12/10/2021 14:37:58

Event

Item Delivery Confirmed

ITEM DELIVERED Item Delivered [To: PWD WRD DEPT (Addressee) |
Out for Delivery

Item Received

Item Dispatched

Item Bagged

Item Received

Item Bagged

Item Booked

External Links

The national portal of india

india.govin

National Voter's Service Portal
Application Security Audit Report

THE
CONSTITUTION

OF C*)

GETITON
® Google Play

Download the Post Info App
This website belongs to Department of Posts, Ministry of Communications, Gol. Created and Managed by Tata Consultancy Services Ltd.

Content owned and updated by Department of Posts, Ministry of Communications, Government of India. Last Updated: 25 Oct 2021


https://www.indiapost.gov.in/VAS/Pages/Content/Screenreader.aspx
https://www.indiapost.gov.in/VAShindi/Pages/IndiaPosthome.aspx
https://www.indiapost.gov.in/VAS/pages/sitemap.aspx
https://www.indiapost.gov.in/VAS/Pages/IndiaPosthome.aspx
http://www.indiapost.gov.in/vas
https://www.indiapost.gov.in/VAS/Pages/faqs.aspx?Category=Jgo4qG+ZxEdagwsX1Qlk2NQXJnsL3bl8xyOeUQ0oEgEFoint767AWRlo9N02II5WiLLUazKu//Q=
https://www.indiapost.gov.in/VAS/Pages/IndiaPosthome.aspx
https://www.indiapost.gov.in/VAS/Pages/AboutUs/AboutUs.aspx
https://www.indiapost.gov.in/VAS/Pages/Form.aspx
https://www.indiapost.gov.in/VAS/Pages/ViewAllDocREpository.aspx?Category=Recruitment
https://www.indiapost.gov.in/VAS/Pages/Holidays.aspx
https://www.indiapost.gov.in/VAS/Pages/CustomerFeedback.aspx
https://www.indiapost.gov.in/VAS/Pages/RTI/RTI.aspx
https://eprocure.gov.in/cppp/searchbyorg/Department%20of%20Posts
https://www.indiapost.gov.in/VAS/Pages/Content/RelatedLinks.aspx
https://www.indiapost.gov.in/VAS/Pages/Content/disclaimer.aspx
https://www.indiapost.gov.in/VAS/Pages/content/ContactUs.aspx
https://www.indiapost.gov.in/_layouts/15/DOP.Portal.UILayer/UnsecuredLinkHandler.aspx?Link=utilities
https://www.indiapost.gov.in/VAS/pages/sitemap.aspx
https://india.gov.in/
http://www.nvsp.in/
https://www.indiapost.gov.in/VAS/DOP_PDFFiles/FinalSecurityTestReportDOP-CSI24092015.pdf
https://indiacode.nic.in/
https://www.facebook.com/pages/Department-of-Posts-Govt-of-india/1577722879122378?ref=hl
https://www.twitter.com/indiapostoffice
https://www.youtube.com/indiapost_dop
https://www.instagram.com/indiapost_dop/
https://www.indiapost.gov.in/VAS/Pages/CustomerFeedback.aspx
https://play.google.com/store/apps/details?id=info.indiapost&hl=en
https://www.tcs.com/

55

Ashwini Vaidialingam : Office: No. 1, Jagadambal Colohy 2nd
' Street, Royapettah, Chennai - 600014.
Advocate Chzmber. No. 39, Law Chambers,

High Court Madras, Chennai — 600104.
Mobkbile: 9585688571

Emajil ashwini.vaidialingam@gmail.com

BY RPAD AND EMAIL
9t October, 2021

To,

Panchayat Secretary,

Thazhambur Village Panchayat,

Panchayat Office, Thazhambur Main Road,

Thazhambur, Chengalpattu — 600 130.

bdotpr.tinkpm@nic.in;

Ph. No. 9840769425; 7402606072

Dear Sir,

Subject: Request to comply with the order of the Hon’ble National Green Tribunal dated
22.09.2021 in O.A. No. 113 of 2021 (SZ) and OA No. 133 of 2021 (SZ) and
shift the dump-yard adjacent to the Thazhambur Lake from its present location.

Ref: Order of the Hon’ble National Green Tribunal in O.A. No. 113 of 2021 (SZ)

and OA No. 133 0f 2021 (SZ) dated 22.09.2021.

1. I write to you on behalf of my clients, Arihant Heirloom Flat Owners Association and
Adroit Thazhambur Apartment Owners Association (my “Clients”), both of which are
registered housing societies representing the residents of two gated communities/
residential complexes situated near the Thazambur lake, a fresh water lake spread over
93 acres in Survey No. 73 (the “Lake”).

2. Noting the incessant pollution in and around the Lake, my clients intervened and were
impleaded as party respondents in O.A. No. 113 of 2021 (SZ), wherein the Hon’ble
National Green Tribunal (“NGT”), Chennai had taken suo-motu cognizance of the

| dumping of waste around the Lake. You are impleaded as Respondent No. 6 in these
proceedings.

3. As you are aware, when the matter was taken up for hearing on 22.09.2021, the Hon’ble
NGT was pleased to take on record the following reports:
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a. Report of the Joint Committee comprising the (a) District Environmental Engineer,
Tamil Nadu Pollution Control Board; (b) Executive Engineer, Water Resource
Department; (c) Revenue Divisional Officer, Tambaram; and (d) District Collector,
Chengalpattu (you, the addressee); and

b. Report dated 21.09.2021 of the Tamil Nadu Pollution Control Board.

Both these reports unequivocally hold that the Thazhambur Village Panchayat has failed
to follow the mandate under the Solid Waste Management Rules, 2016 while collecting
and disposing of the solid waste in the areas under its control and has been
indiscriminately dumping the waste adjacent to the Thazhambur Lake.

The relevant extracts from the Joint Committee Report are set out below:

“Observations made by the Committee during inspection

v) Municipal solid waste of about 3 Tonnes was found dumped in the western side
of the lake in an extent of 50 cents of Government land in Survery no. 80/4 of
Thalambur Village by the Thalambur Village Panchayat which is at a distance of
25m away from the lake boundary.

vi)lt was informed by the said Village Panchayat that the solid waste generated
Jrom the village panchayat area is being dumped in the said area in question and
is being transferred to the dumping site at Appur Village, Kattankolathur Block,
Chengalpattu District once in a month. :

Details on the Solid Waste Management by Thalambur Villace Panchayat

Presently the waste collected from the Village Panchayat area is being collected
by Panchayat sanitary workers using 7 Pushcarts and 2 Tractors deploying 19
sanitary workers and which is being dumped in the western side of the lake in the
Government land Survey no. 73 (12.839465° 80.211216°) at a distance of 25m
Jfrom the lake boundary and is being transferred to the dumping site af Appur
Village, Kattankolathur Block, Chengalpattu District once in a month”

Recommendations of the Joint Committee:

The Joint Committee has suggested the following recommendations in the above
said subject matter before the Hon'ble National Green Tribunal:

i. The said village panchayat shall ensure 100% collection of solid waste being
generated within its jurisdiction with proper segregation, door to door collection,
processing and disposal by complying with the provisions of the Solid Waste
Management Rules 2016 within 3 months.

ii. Total generation of solid waste is 3.00 MT. Segregated Biodegradable waste
shall be composted by providing a Micro Composting Centre and non degradable

£
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waste including plastic waste shall be collected and sent to cement factories for co
processing

iii. The local body shall provide Micro composting centre to handle the bio
degradable waste generated within their village panchayat area within 3 months.

iv. The Secretary, Thalambur Village Panchayat shall monitor and ensure that the
local body is complied with the statutory requirements and for the scientific
disposal of solid waste that are being generated in the local body. Furthermore
ensure that no solid waste is dumped in the said water body.

v. Tamil Nadu Pollution Control Board shall conduct periodical inspection of the
site in question and ensure that the local body is complying with the provisions of
the Solid Waste Management Rules 2016 and the points as suggested by the Joint
Committee.

vi. The said village panchayat shall remit the Environmental Compensation of Rs.
15 Lakhs for non-compliance of the Solid Waste Management Rules, 2016 as
directed by the Hon'ble National Green Tribunal (Principal Bench) in O4 No. 606
0f2018.”

A copy of the Joint Committee Report is enclosed herewith as Annexure — A for your
reference.

The relevant extracts from the Report of the Tamil Nadu Pollution Control Board are set
out below:
“11. It is respectfully submitted that the Thalambur Village Panchayat is having
population of 16,200 Nos. and generates solid waste of about 3 T/day from its
panchayat area. The said local body is not having solid waste processing facility
Jor handling the solid waste generated in their Village Panchayat and it is dumped
opposite to Srinivasa Nagar, Thazhambur Village area.

In view of the Hon’ble NGT Order in OA No. 606 of 2018 (PB), an amount of Rs.
16 lakhs has been assessed as an interim environmental compensation for a period
of 16 months (from April 2020 to July 2021) to the Thazhambur Village Panchayat
Jor not segregating and properly disposing the sold wastes generated from the said
panchayat area and thereby not complying with the provisions of the Solid Waste
Management Rules, 2016.

In this regard the Board has issued show cause notice under Section 5 of the
Environment Protection Act, 1986, vide Board Proceeding dated 17.08.2021 to the
Secretary, Thazhambur Village Panchayat as to why the Board shall not levy an
Interim Environmental Compensation of Rs. 16 Lakhs (from April 2020 to July

2021) for not properly carrying out the implementation of the Solid Waste
Management Rules, 2016.”

X
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- A copy of the Report of the Tamil Nadu Pollution Control Board, is enclosed herewith
as Annexure — B for your reference.

7. While we wholeheartedly agree with the conclusions of the Joint Committee, we are
constrained to point out a few factual inconsistencies in the Joint Committee Report:

a. The land on which the waste is being dumped has been incorrectly reported as
Government land. As submitted in detail in our pleadings before the Hon’ble
NGT, the land bearing Survey Nos. 80/4, 80/5 and 80/6 are owned by private
individuals.

b. You have reported that municipal solid waste of 3 tonnes was found dumped in
an extent of 50 cents. The photographs on record, and reports of our site
inspections would show that there is no demarcation of the site where the waste
is being dumped. The dumpy-yard stretches from Survey No. 80/4 (adjacent to
the Lake) all the way to the main highway in Survey No. 80/6, and is not
restricted to an area of 50 cents.

c. While we agree to the setting up of a Micro Composting Centre, we object to

any such plant coming up in Survey Nos. 80/4, 80/5, 80/6 or any other area

~ within 200 meters of the Lake, the Karanai Highway or residential localities.

The Micro Compositing Centre should strictly comply with the provisions of
the Solid Waste Management Rules, 2016.

8. As you are aware, at the hearing on 22.09.2021, we made the following additional
submissions:

a. That the dump-yard is presently located on private land. This submission was
also supported by the advocate appearing for another intervenor, Mr.
Jayakrishnan, who is the part-owner of the lands on which the dump-yard is
located.

b. That even otherwise, the dump-yard cannot be located in Survey Nos. 80/4, 80/5
or 80/6, since all three survey numbers are within 200 meters of the Lake, or the
Karanai highway, or residential localities. The present location of the dump-
yard therefore violates Schedule I(D)(iv) of the Solid Waste Management
Rules, 2016.

9. The Hon’ble NGT was pleased to pass an order directing you to ensure that the waste is
disposed of in accordance with the Solid Waste Management Rules, 2016. The Hon’ble
NGT was also pleased to specifically direct that the dump-yard be shifted out of its
present location. The relevant paragraphs of the Hon’ble NGT’s order dated 22.09.2021
are extracted below:

!
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“9. The learned counsel appearing for the State Government and also the
panchayat submitted that this being a village panchayat, they are finding difficulty
with the income derived from by way of tax to meet these aspects. It may be
mentioned here that financial crisis or infrastructure insufficiency should not be
a ground for discharging their statutory as well as constitutional mandate of
protecting environment. If the panchayat is not having sufficient fund to create
facility for disposal, they will have to approach the _higher authorities seeking
proper_redressal for implementation of statutory provisions within their
jurisdiction as has been held by the Hon' ble Apex Court in Municipal Council,
Ratlam Vs. Vardichan (1980) 4 SCC 162 which has been repeated by the Hon ’ble
Apex Court in several cases whenever financial crisis or infrastructure deficiency
were pointed in discharging their statutory obligations and held by the Apex Court
that it should not stand in the way of discharging their statutory obligation and it

is for the Government to look into the issue and provide necessary infrastructure
as well as financial support for those purposes.

10. The District Collector, Chengalpattu is also having responsibility under Rule
12 of the Solid Waste Management Rules, 2016, if the local bodies within their
jurisdiction are finding difficulty to implement the Solid Waste Management Rules,
2016 effectively and they will have to find out solution for implementing the same
in its letter and spirit by providing necessary infrastructure or other support which
is required for that purpose.

12. The District Collector, Chengalpattu and the concerned local body are directed
to file their independent report regarding the implementation of the Solid Waste
Management Rules, 2016 within their jurisdiction and what are the steps taken by
them for implementation of the same and if there is any gap, they are directed to
take further steps in consultation with the higher officials, if there is any
infrastructure or other support is required.

13. The Block Development Officer. Thiruporur. Director of Rural Development
and Panchayat Raj_are directed to look into the issue and provide necessary
support, both financial and technical, for the purpose of implementing the Solid
Waste Management Rules, 2016 in their panchayat in an effective manner to avoid
Jurther complaints being received.

14. The committee as well as the Tamil Nadu Pollution Control Board are directed
to consider the objection raised by the respondents 9 & 10 in the their reply
statement and if the allegations are correct, they are directed to take appropriate
steps to prevent the same in future.
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11.

12.
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I15. The District Collector is directed to take steps to shift the dump yard to a
different place as contemplated under the Solid Waste Management Rules, 2016
and disposal of the waste in a scientific manner as provided therein instead of
dumping the same in a_particular place for a period of month or so and
thereafter, removing the same to dump yard.

16. The Pollution Control Board is directed to take steps in this regard, apart from
the District Collector looking into the issue taking action as provided under Rule
12 of the Solid Waste Management Rules, 2016.

17. The above said officials are directed to submit their respective reports to this
Tribunal on or before 27.10.2021 by e-filing in the form of Searchable PDF/OCR
Supportable PDF and not in the form of Image PDF along with necessary
hardcopies to be produced as per Rules.”

(emphasis added)

A copy of the order of the Hon’ble NGT dated 22.09.2021 in OA No. 113 0f 2021 (SZ)
and OA No. 133 of 2021 (SZ) is enclosed herewith as Annexure — C.

Despite the Hon’ble NGT’s unequivocal directions to shift the dump-yard from its
present location, we note that the you continue to dump the solid waste generated in its
area at the very same location (i.e., in Survey Nos. 80/6, 80/5 and 80/4), on a daily basis
and transferring it out to the designated dump-yard once a month.

In fact, on 01.10.2021, a few residents of Arihant Heirloom visited the dump-yard and
found significant solid waste dumped adjacent to the main road, in Survey No. 80/6.
Waste was also found scattered in Survey Nos. 80/5 and 80/4 (adjacent to the Lake).
Copies of photographs of the waste found dumped in Survey Nos. 80/4, 80/5 and 80/6
on 01.10.2021 are enclosed herewith as Annexure — D.

As the residents were leaving, they encountered a tractor belonging to the Thazhambur
Village Panchayat, dumping fresh solid waste in Survey Nos. 80/6 and 80/5. The
residents made enquiries with a security guard employed by the local authorities, who
provided the following information:
a. He was employed by the Thazhambur Village Panchayat to guard the area.
b. He was instructed to allow only the Panchayat tractors to dump waste in those
areas. '
¢. The Panchayat tractors would dump waste 1-2 times a day.
d. On a significant quantity of waste accumulating, it would be cleared, approx.
once a month, with the use of JCB machines.

Copies of photographs of the illegal dumping carried out by your employees on
01.10.2021 are enclosed herewith as Annexure — E.

¢ X
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A link to the video recording of the dumping carried out on 01.10.2021 is provided

below: |

bitps://drive.govgle.com/file/d/1 YnituY 9plONZvtZtpoR23IX WUOOTRI -
/view?usp=sharing

13. Itis evident that you continue to follow the same modus operandi that you were adopting
prior to the Hon’ble NGT taking cognizance of this issue, in gross contempt of the
Hon’ble NGT’s order dated 22.09.2021.

4. Inlight of the directions of the Hon’ble NGT, the dumping of waste on the banks of the
Lake, in Survey Nos. 80/4, 80/5 and 80/6 must cease immediately and permanently.
Further, the existing waste on the Western side must be cleared forthwith, and shifted to
a location that is in consonance with the provisions of the Solid Waste Management
Rules, 2016. A copy of this letter is also marked to the attention of the District Collector,
Chengalpattu and the other Respondents in OA No. 113 of 2021 (SZ). '

15.  The residents of Thazhambur are awaiting your early action and are always ready to
support you in bringing out a change in the system of solid waste management in the
Thazhambur area.

Sincerely,

ASHWINI VAIDIALINGAM
CC:

. The District Collector,

Chengalpattu District,

Collector Office, GST Road,

Chengalpattu — 603 001. [

collr-cpt@nic.in; Ph. No. 044-27427412 R
-' RT239079394IH TVR:B284750079304

. The Principal Secretary to Government, L FL ROYAPETTAH 5.0 <400014
Public Works Department, o Comter Rorl,11/10/2071,13:44
Govt. Secretariat, . TorTHE FROTPAL SECRETARY,.
Fort St. George, Chennai — 600 009. L Eggz;’{”g;i §§§ ;szlgrgiewégm
pwdsec@tn.gov.in; Ph. No. 044-25671622 ’ﬁt: 1'3‘,}5;5 A ’

. The Secretary To Govt. of Tamil Nadu, fatail00(Cash)
Department Of Environment & Forests, o rack on e, indiapost.gov. iny

Govt. Secretariat, -=.§1§; 386616698,&8 {&ar Facks, Stiv Safed

Fort St. George,



Chennai, Tamil Nadu — 600 009.

forsec@tn.gov.in; Ph. No. 044-25671511

Additional Chief Secretary

To Govt. of Tamil Nadu,

Rural Development & Panchayat Raj
Department,

Govt. Secretariat,

Fort St. George,

Chennai, Tamil Nadu — 600 009.
drd@tn.nic.in; Ph. No. 044- 24344624

The Chairman,

Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guindy,

Chennai, Tamil Nadu — 600 032.

62

tnpcb-chn@gov.in; Ph. No. - 044 2235 3076

Director,

Rural Development

& Panchayat Raj Department
Govt. Secretariat,

Fort St. George,

Chennai, Tamil Nadu — 600 009
drd@tn.nic.in; Ph. No.: 044-24323794

Engineer-In-Chief

Water Resource Organization
And Chief Engineer (General)
Public Works Department

eicwrdin@gmail.com; Ph. No.: 044-28410402
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
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INSPECTION REPORT OF THE JOINT COMMITTEE CONSTITUTED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE) IN RESPECT OF O.A No.113 of 2021
TAKEN UP AS SUO MOTU BASED ON THE NEWS PAPER REPORT PUBLISHED IN THE
TIMES OF INDIA NEWSPAPER CHENNAI EDITION, DATED 27.04.2021 UNDER THE

CAPTION “DUMPING OF GARBAGE IN THALAMBUR LAKE: LOCALS WRITE TO
DISTRICT COLLECTOR?”,

The Hon’ble National Green Tribunal (NGT), Southern Zone(SZ), Chennai has taken up suo
motu based on the news paper report published in the Times of India, Chennai edition datted 27.04.2021
under the caption “dumping of garbage in Thalambur Lake: Locals write to District Collector”vide
O.Ano. 113 of 2021. The Hon’ble NGT(SZ) in its order dated 21.05.2021 in Original Application
No.113 of 2021 has stated the following:

“ In order to ascertain the genuineness of the allegations made in the newspaper report, we feel
it appropriate to appoint a Joint Committee comprising of (1) the District Collector, Chengalpet District
or a Senior Officer not below the rank of Revenue Divisional Officer/Sub Divisional Magistrate as
deputed by the District Collector, (2) the Superintending Engineer of Public Works Department & Water.
Resource'Organization who is in charge of that area and (3) a Senior Officer from the Tamil Nadu
Pollution Control Board deputed by its Chairman to inspect the area in question and submz’t a factual as

well as action taken report, if there is any violation found.

If it is found that there is any garbage dumped there, they are directed to ascertain the quantum
of legacy waste, who is responsible for the same and assess environmental compensation, if any damage

has been caused to the water body.

The committee is also directed to ascertain the quality of water by taking samples from the water
body and analyze to find out as to whether any contamination has been caused to the water in the water
body. If any contamination found, then they are directed to suggest the remedial measures to be taken to

restore the water quality to its original position.

The committee is also directed to ascertain as to whether the direction of the Principal Bench of
National Green Tribunal in O.A. No.606 of 2018 regarding the implementation of the Solid Waste
Management Rules, 2016 is being strictly implemented in the 6th respondent panchayat and if not, what

is the nature of action taken by the regulators to implement the same.

The committee is directed to submit a report to this Tribunal on or before 30.06.2021 by e-
filing”.

In due compliance of the directions of the Hon’ble National Greeen Tribunal (SZ), the Joint

Committee as constituted by the Hon’ble Tribunal has carried out inspection in the area in question on
24.07.2021 and observed as follows:-



Observations made by the Committee during inspection

i) Thalambur Lake is located in Thalambur Village, Vandalur Taluk, Chengalpattu District in an

extent of 93.15 Acres

ii) The said lake is surrounded by road & residences of Mullai Nagar in the Eastern side,

‘“Vacant Government Land in the Western side, road & residences of Jaibheem Nagar and Karanai
Periya Eri on the Northern side, road & residences in the Southern side..

iii) No discharge of sewage into the said Lake from the residences located nearby

iv) No discharge of industrial effluent into the said lake '

v) Municipal solid waste of about 3 Tonnes was found dumped in the western side of the lake in
an extent of 50 cents of Government land in Survery no. 80/4 of Thalambur Village by the
Thalambur Village Panchayat which is at a distance of 25m away from the lake boundary..

vi)It was informed by the said Village Panchayat that the solid waste generated from the village

panchayat area is being dumped in the said area in question and is being transferred to‘the
dumping site at Appur Village, Kattankolathur Block, Chengalpattu District once in a month.

vii) Samples of Lake water was collected on 24.07.2021 i.e during the time of inspection and sent to
the District Environmental Laboratory, TNPCB, Maraimalai Nagar for analysis.

vii)It was informed by the said local body that the strengthening of bunds of the Lake and deepening

of the lake work was carried out with the help of an NGO — Care Earth Trust during 2018 and the
said lake is maintained by Water Resource Department.

Details on the Solid Waste Management by Thalambur Village Panchayat

1.Location of the Lake: Thalambur — Survey No 73 (12.839465°, 80.211216°)

2. Total Area of the Thalambur Lake: 93.15 Acres

3. Total Area of the Thalambur Village Panchayat : 12.0 Sq Km

4. Total Population of the Thalambur Village Panchayat : 16200 Nos.

5. Total Household of the Panchayat : 8340 Nos.

6. No of Wards: 6 Nos -

7. Generation of total Solid Waste in the Panchayat area: 3.00 MT/day

8. Collection Mechanism: 7 Pushcarts, 2 Tractors with 19 sanitary Workers.

9. Presently Solid Waste at dumping Yard: 3.00 MT

10. Present method of collection and disposalﬁ

Presently the waste collected from the Village Panchayat area is being collected by Panchayat
sanitary workers using 7 Pushcarts and 2 Tractors deploying 19 sanitary workers and which is being
dumped in the western side of the lake in the Government land Survey no. 73 (12.839465°,
80.211216°) at a distance of 25m from the lake boundary and is being transferred to the dumping site
at Appur Village, Kattankolathur Block, Chengalpattu District once in a month.



Photographs taken during Joint Committee Inspection
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Status of Compliance of directions of Hon’ble NGT(PB), Delhi in OA No.606 of 2018

Also, it is submitted that the Hon’ble National Green Tribunal (Principal Bench) in its order dated.
28.02.2020 in O.A.No.606 of 2018 vide para 41 (a) has directed that in view of the fact that most of the
statutory timelines have expired and directions of the Hon’ble Supreme Court and Tribunal to comply
with Solid Waste Management Rules, 2016 interim compensation scale is to be laid down for continued
failure after 31.03.2020. Any such continued failure will result in liability of every Local Body to pay
compensation at the rate of Rs. 1 lakh per month per other Local Body from 01.04.2020 till compliance
and vide para 41 (b) has directed that not commenced the legacy waste remediation procéss, the interim
compensation of Rs.1 lakh per month to be paid by the local bodies having population less than 5 lakhs
from 01.04.2020 till compliance




In view of the above, as the population of the Thazhambur Village Panchayat as on date is about

16,200, the Interim Compensation to the Thazhambur Village Panchayat to be levied is calculated as

follows

For not segregating and properly disposing the solid wastes generated from the said panchayat area

»  April, 2020 to June, 2021 —Rs.1 Lakh x 15 Months = Rs.15 lakhs.

The total interim compensation to be remitted by the Thazhambur Village Panchayat is Rs.15 lakhs.

Recommendations of the Joint Committee:

The Joint Committee has suggested the following recommendations in the above said subject

matter before the Hon’ble National Green Tribunal:

iid

1il.

V.

VI.

j)tﬁu»/

The said village panchayat shall ensure 100% collection of solid waste being
generated within its jurisdiction with proper segregation, door to door collection,
processing and disposal by complying with the provisions of the Solid Waste
Management Rules 2016 within 3 months.

Total generation of solid waste is 3.00 MT. Segregated Biodegradable waste shall
be composted by providing a Micro Composting Centre and non degradable waste
including plastic waste shall be collected and sent to cement factories for co
processing

The local body shall provide Micro composting centre to handle the bio degradable
waste generated within their village panchayat area within 3 months.

The Secretary, Thalambur Village Panchayat shall monitor and ensure that the
local body is complied with the statutory requirements and for the scientific
disposal of solid waste that are being generated in the local body. Furthermore
ensure that no solid waste is dumped in the said water body .

Tamil Nadu Pollution Control Board shall conduct periodical inspection of the site
in question and ensure that the local body is complying with the provisions of the
Solid Waste Management Rules 2016 and the points as suggested by the Joint
Committee.

The said village panchayat shall remit the Environmental Compensation of Rs. 15
Lakhs for non- compliance of the Solid Waste Management Rules,2016 as directed
by the Hon’ble National Green Tribunal (Principal Bench) in OA No. 606 of 2018.

2 QA

District Environmental Engineer, District Collector,
Engineer, Tamil Nadu ~ Water Resource Chengalpattu
Pollution Control Department , Lower District

Board, Palar Basin Division, 3

Maraimalai Nagar Kancheepuram. /j
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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAI

Original Application No. 133 of 2021 (S2)

&

Original Application No. 113 of 2021 (SZ)

Suo Moto - 'VCK leader joins chorus against
lllegal dumping of medical waste’

-Vs-
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Gowt. Secretariat, Fort St. George
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With
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...Respondents

under the caption ‘Dumping of garbage in Thalambur Lake

Locals write to District Collector’
-Vs-
The Principal Secretary to Government
Public Works Department
Govt Secretariat, Fort St. George
Chennai — 600 009'& Ors
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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAI

Original Application No. 133 of 2021 (S2)

&
Original Application No. 113 of 2021 (SZ)

Suo Moto - ‘VCK leader joins chorus against
lllegal dumping of medical waste'

-Vs-

The Chief Secretary to Govt. of Tamil Nadu
Gowt. Secretariat, Fort St. George

Chennai - 600 009 and Ors
...Respondents

With

Tribunal on its own motion-SUO MOTU

Based on theNews item published in the Times

of India Newspaper Chennai Edition, dated 27.04.2021,
under the caption ‘Dumping of garbage in Thalambur Lake
Locals write to District Collector’

-Vs-

The Principal Secretary to Government
Public Works Department
Govt Secretariat, Fort St. George

Chennai— 600 009 & Ors
...Respondents

REPORT FILED ON BEHALF OF THE RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD.

I, R. Sarasavani, Daughter of Thiru. Raghavan, Hindu, aged about 56
years, having my office at No.76, Mount Salai, Guindy, Chennai-32, do hereby
solemnly affirm and sincerely stats as follows:

1. | am the Joint Chief Environmental Engineer, Tamil Nadu Pollution
Control Board, Chennai-32, and | am filing this Report on behalf of the
Respondent, Tamil Nadu Pollution Control Board and as such | am well
acquainted with the facts of the case as per the records.

2. It is respectfully submitted that the Hon'ble National Green Tribunal (SZ)

has passed order dt.25.06.2021directed as follows:
( )ﬂ ‘L‘ al Jﬁ [ o
3

JOINT CHIEF ENVIRONMENTAU ENGINEER
JAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAL, GUINDY,
CHENNAI - 600 032.
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the District
» The Tamil Nadu Pollution control Board (TNPCB) and

i Pollution
Collectors of Chengalpattu and kancheepuram District as well as the

ing the
Control Board are directed to file their independent reports regarding

; . i their
allegations made in the newspaper reports in their respective areas of

: 5 ; i t
jurisdiction and the manner in which the bio-medical waste IS generated in tha

area is being dealt with by the generators and if there is any, what is the nature of
taken by them against such violators etfc.,

ACTION TAKEN ON THE NEWS REPORT PUBLISHED IN THE TIMES
OF INDIA DATED 08.06.2021 “VCK LEADER JOINS CHORUS AGAINST
ILLEGAL DUMPING OF MEDICAL WASTE’

3. It is respectfully submitted that the in pursuance to the said NGT order
dt.25.06.2021, the said area was inspected by the DEE, TNPCB, Maraimalai
Nagar along with Padur Village Panchayat Secretary on 08.06.2021 and noticed
that Solid waste along with Bio-Medical Waste was found dumped in a private
patta open land near XS real Apartment-Helios City, Padur Village, Tiruporur
Taluk, Chengalpattu District and the said site falls under the Administrative
Jurisdiction of the Commissioner/BDO, Tiruporur Panchayat Union, Tiruporur,
Chengalpattu District. About 41 Kg of Bio-Medical Waste dumped in the said area
was segregated from the solid waste, collected in plastic bags and sent to M/s. GJ
Multicalve India Pvt Ltd for further treatment and disposal. The other solid waste
found in the said site was removed by Padur Village Panchayat by their dedicated
vehicle.

Further, it is reported that the vicinity of the area was inspected and found
that there are 3 Nos. of Bedded Health Care Facilities and 10 Nos. of Non-bedded
Health Care Facilities in operation. All the bedded and non- bedded HCFs has
obtained consent of the TNPC Board / authorization under BMWM Rules, 2016.

4. It is respectfully submitted that the Padur Village Panchayat with a
population of 5710 Nos. generates solid waste of about 2 T/day and is not having

“UM

76, MOUNT SALA|, GUINDY,
CHENNAI - Gu0 032,

Scanned with CamScanner
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solid waste processing facility for handling the solid waste generated in their
Village Panchayat area.

S. lItis respectfully submitted that, an amount of Rs.16 lakhs has been
assessed as an interim environmental compensation for a period of 16 months
(from April 2020 to July 2021) to the Padur Village Panchayat for not segregating
and not properly disposing the solid wastes generated from the said panchayat
area and not complying with the provisions of Solid Waste Management Rules,
2016 in pursuance to the Hon'ble NGT (PB) order dated 28.02.2020 & 02.07.2020
in O.A.No.606 of 2018.

6. It is respectfully submitted that the TNPCB has issued show cause notice
under Section 5 of the Environment Protection Act, 1986, to the Secretary, Padur
Village Panchayat vide Proceeding dated 17.08.2021 as to why the Board shall
not levy an Interim Environmental Compensation of Rs.16 Lakhs (from April 2020
to July 2021) for not properly carrying out the implementation of the Solid Waste
Management Rules, 2016.

ACTION TAKEN ON THE NEWS REPORT PUBLISHED IN THE TIMES
OF INDIA DATED 08.06.2021 “ ACTIVIST THIRU. PUGALVENTHAN VISITED A
SPOT IN MEVALARKUPPAM NEAR SRIPERUMBUDUR”.

7. It is respectfully submitted that the said site was inspected by the DEE,
Sriperumbudur on 09.06.2021 and it was found that the municipal solid waste
generated in the said area was dumped in the Mevalarkuppam Village,
Sriperumbudur Taluk, Kancheepuram District along with some of the used masks
and in this regard, the Block Development Officer, Sriperumbudur Panchayat
Union was instructed to take immediate action to remove the said municipal solid
wastes dumped in that area.

8. It is further submitted that in order to prevent the illegal dumping of solid
waste by the public in the said area, the Board vide letter dated 17.08.2021 has
instructed the Block Development Officer, Sriperumbudur Taluk to comply with the

§ gl

following and to furnish the action taken/status report to the Board within a fortnight,

NEER
JOINT CHIEF ENVIRONME AL ENGI
TAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAI GUINDY,
CHENNAI - 600 032.
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i. The Sriperumbudur Panchayat Union shall apply and obtain authorization as per

the Solid Waste Management Rules, 2016 immediately.
il. The Sriperumbudur Panchayat Union shall ensure 100% collection of solid
waste being generated within its jurisdiction with proper segregation, door to door
collection, processing and disposal by complying with the provisions of the Solid
Waste Management Rules 2016.
iii. The Sriperumbudur Panchayat Union shall ensure that no solid wastes aré
dumped further within its jurisdiction.
ACTION TAKEN ON THE NEWS REPORT PUBLISHED IN THE NEW INDIA
EXPRESS DATED 19.06.2021. UNDER THE CAPTION “BIOMEDICAL WASTE
DUMPED IN RESIDENTIAL ZONE IN CHENNAI; NEAR THE ROAD TO THE
DLF HOUSING COMPLEX AT THALAMBUR IN THE SUBURBS OF SOUTH
CHENNAI

9. It is respectfully submitted that the said site was inspected by the DEE,
TNPCB, Maraimalai Nagar on 19.06.2021 and it was noticed that used gloves of
about 5 Kg was found dumped in the said area in question. The gloves were
collected and handed over to M/s. G.J. Multicalve India Pvt Ltd for further
treatment and disposal. Also, the surrounding area adjacent to the area in
question was inspected on 23.06.2021 and reported that there are 13 Nos. of Non-
bedded HCFs and 1 No.of Bedded HCF in operation. Further, it was reported that,
out of 13 Nos. of non-bedded HCFs, the following HCFs are operating without
one- time authorization under BMWM Rules, 2016 in the Thalambur area:

i. M/s. Apollo Diagnostic Centre, No.19, Pudhupakkam Main Road,
Chengalpattu District -603 103.

ii. M/s Smile Dentistree Dental Clinic, Yashwanth Complex, No.19,
Chengalpattu District -603 103

iii. M/s. JO Clinic, N0.918, Shop No.2, Hanuman Nagar, Siruseri Main
Road, ThalamburKoot Road, Chengalpattu District- 600 130

iv. M/s Aplite Dental Clinic, No.9, 1* Floor, KVP Complex, Thalambhur,

JOINT CHIEF ENVIRONMENTAL
TAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAI, GUINDY,
.y CHENNAI - 600 032.
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V. M/s. ABC Medical Clinic, 3/139, Pudhupakkam Main Road,Thalambhur,
Chengalpattu District -600130

In view of the above, the TNPCB has issued directions for closure and
disconnection of power supply under Section 5 of the Environment (Protection)
Act, 1986 as amended vide Board Proceeding dated 17.08.2021 to the said 5 Nos.
of HCFs (non-bedded) for operating the health care facility without obtaining one-
time aytf\orization under the Bio Medical Waste Management Rules, 2016 and
also for improper disposal of the bio medical waste generated from their facilities.

10. It is respectfully submitted that the above said 5 Health Care Facilities
applied and obtained one-time authorization under Bio-Medical Waste
Management Rules, 2016. Hence, the TNPCB has issued revocation of the
closure direction and restoration of power supply under Section 5 of the
Environment (Protection) Act, 1986 as amended to the HCFs vide Proceeding
dated 27.08.2021.

11. It is respectfully submitted that the Thalambur Village Panchayat is
having pp-pulation of 16,200 Nos. and generates solid waste of about 3 T/day from
its panchayat area. The said local body is not having solid waste processing
facility for handling the solid waste generated in their Village Panchayat area and it
is dumped opposite to Srinivasa Nagar, Thazhambhur Village area.

In view of the Hon'ble NGT order in O.A.NO.606 of 2018 (PB), an amount of
Rs.16 lakhs has been assessed as an interim environmental compensation for a
period of 16 months (from April 2020 to July 2021) to the Thazhambur Village
Panchayat for not segregating and properly disposing the solid wastes generated
from the said panchayat area and thereby not complying with the provisions of
Solid Waste Management Rules, 2016.

In this regard the Board has issued show cause notice under Section 5 of
the Environment Protection Act, 1986, vide Board Proceeding dated 17.08.2021 to
the Sepretary, Thazhambur Village Panchayat as to why the Board shall not levy

2\ \"t /Joa'u
JOINT CHIEF ENVIRONMENTAY ENGINEER
TAMILNADU POLLUTION GONTROL BOARD,

76, MOUNT SALAI, GUINDY,
CHENNAI - 600 032.
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i 2020 to July
an Interim Environmental Compensation of Rs.16 Lakhs (from Apri y

i i id Waste
2021) for not properly carrying out the implementation of the Soli

Management Rules, 2016.
: - L le
Under the above circumstances, it is humbly prayed that this Hon'b
A 's
National Green Tribunal (Southern Zone) at Chennai may be pleased to take thi

Report on Record and pass such further or other orders as this Hon'ble Tribunal

may deem fit and proper in the facts and circumstances of this case and thus

render justice. ) l
ﬂlbjl%\'l.ﬁGINEER

JOINT CHIEF ENVIROM
TAMILMADU POLLUTION CONTROL BOARD
76, MOUNT SALAI, GUINDY,
CHENNAI - 600 032.
BEFORE ME
VERIFICATION-
I, R. Sarasavani, Daughter of Thiru. Raghavan, Working as Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board, Chennai-32, do

hereby submit that the contents of the above report are true to the best of my

ooy

knowledge through records.

u /« o280
JOINT CHIEF ENVIRONMENTA ENGINEER
TAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAI, GUINDY.
CHENNAI - 600 032,
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Item No.8 & 9:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.133 of 2021 (SZ)
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Original Application No.113 of 2021 (SZ) &
L.A. No:116 of 2021 (SZ)
£5 16054 ~ A

AR
(Through Vi’de;O’GOIif/erence)
! | ‘. y W

IN THE MATTER OF PP G

o
Tribunal

Based on t ished i
The Times of I W*W
Dated ! , under the caption

arbage in Thalambur Lake:
o District Collector”

> - g
j Versus

@ &
ecretary to Gover

e ment,

The
Publi

Govt. t. Georg
Chennaiw 6 n% \°
Suo Motu - “VCK lea@ns chorus agai'

lllegal dumping of medical waste”

nt,

‘ .%ondent(s)
(4

....Applicant (s)
Versus
The Chief Secretary to Govt. of Tamil Nadu
Govt. Secretariat, Fort St. George,
Chennai - 600 009 and Ors.
... Respondent(s)
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O.A. No.133/2021(S5Z)

For Applicant (s): Suo Motu by Court.

For Respondent(s): Dr. D. Shanmuganathan for R1 to R7, R9, R10.
Mr. S. Sai Sathya Jith for R8.

O.A. No.113/2021(S5Z)

For Applicant (s): Suo Mofu'bY'-COurt.
l:\'-' /J "
For Respondent(s): Dr. D. Shanmuganathan for R1 to R3, R5.

Mr. S. Sai Sathya Jith for R4.
Ms. Bhargav1 Kannan along with
' M/ s- Ashw1m Va1d1a11ng or R9 & R10.

Date of hearing@'loz A
P/
/4
s g s \ b

JUSTICE K. RAMAKRISHNAN, ]UDICIALM

HO
HOWT( % K. SATYAGOPAL, EXPWMBEE\
| = |

V \S Q/f “
\
medical waste& ala“lpﬁgfeﬁ-'g'?(rﬁ’ Vhal mbur Lake. This

1. The ab ases istered ]@ 1s( Tr“ on the
Tribunal had appointed a Joint Committee to go into the issue and

ORDER

4\4

een Suo

N\
n’t\n

umping of

basis of “f e@&”wg@‘%‘dﬂl 11

submit a report.
2. The Joint Committee has filed a report in O.A. No.113/2021 dated Nil,

e-filed on 01.09.2021 and received on 02.09.2021 which reads as follows:-

“INSPECTION REPORT OF THE JOINT COMMITTEE
CONSTITUTED BY THE HON'BLE NATIONAL GREEN
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TRIBUNAL (SOUTHERN ZONE) IN RESPECT OF O.A No.113
of 2021 TAKEN UP AS SUO MOTU BASED ON THE NEWS
PAPER REPORT PUBLISHED IN THE TIMES OF INDIA
NEWSPAPER CHENNAI EDITION, DATED 27.04.2021
UNDER THE CAPTION “DUMPING OF GARBAGE IN
THALAMBUR LAKE: LOCALS WRITE TO DISTRICT
COLLECTOR

The Hon'ble Nattonal Green Tribunal (NGT), Southern

Zone(SZ), Chennai has tal;en up suoxmotu based on the news paper
report published in the szes of Indla Chennai edition datted
27.04.2021 under the capt;zbn "dumpmg of garbage in Thalambur
Lake Locals write to Dzsttrch Collector vide O.A. No. 113 of 2021.
ble NGT(SZ) m its orderﬁated 21. 05‘ in Original

wcatzgy}l\lo 113 of 2 2021 has stated the followi
S In order to ascertain the genuineness

in the nem

engalpet District or a Senior Officer not below th

evetiie DW)ﬁ‘icer/Sub DwMgzstro:tza
Y ﬂDzstnct Collector, (2) t‘he Superintending Engﬂgr
,15\/0@ Department & esource Orgamzat@ ﬁ)

\ y

“ ngv‘ that area and (3) @ Senior Officer fro@ ;F/mw
Po\lla i0 trol Board ts Chairm%oi spect a
u\lélon it a factual as w t, if

@uc*ti fak
here olatio MnTRlB ‘

‘UIW Ul there, they
are directed to“@scertain the quant

f legacy waste, who is
responsible for the same and assess environmental compensation, if

Q

d

any damage has been caused to the water body.

The committee is also directed to ascertain the quality of
water by taking samples from the water body and analyze to find out
as to whether any contamination has been caused to the water in the
water body. If any contamination found, then they are directed to
suggest the remedial measures to be taken to restore the water

quality to its original position.
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The committee is also directed to ascertain as to whether the
direction of the Principal Bench of National Green Tribunal in 0.A.
No,606 of 2018 regarding the implementation of the Solid Waste
Management Rules, 2016 is being strictly implemented in the 6th
respondent panchayat and if not, what is the nature of action taken
by the regulators to implement the same.

The committee is directed to submit a report to this
Tribunal on or before 30. 06’2021 by e filing".

In due compliance;q’iki dzrex:tzons of the Hon'ble National
Greeen Tribunal (SZ), the ]omt C@mmlttee as constituted by the
Hon'ble Tribunal has cafrnef out mspectzon in the area in question

on 24.07.2021 and obserwd as fol‘lou@

‘bservatlons %e by the Caﬂzmlttee durz‘pection
4 i) alambur.. Lake. zs?;}oguted in KKlambur!'llage,
I dalur Taluk, Chengalpattu District in an exte

1 %)
* 'n o
the Thalam’mge Panchayat w

away from the lake boundary.

ii) The s e 1S surrou by road &

llai Nagar in the Eastern side, Vacant Government

estern side, road & residences of Iazbheem

a%ai Pem the Northern m& resEn in the
oﬂﬁrn side. w
age into the saidQc

O 111) No discha
derys located nearby

ents of

x
aa' Village by

1s at a distance of 25m

vi)lt was informed by the said Village Panchayat that the
solid waste generated from the village panchayat area is being
dumped in the said area in question and is being transferred to
the dumping site at Appur Village, Kattankolathur Block,
Chengalpattu District once in a month.

vii) Samples of Lake water was collected on 24.07.2021 i.e

during the time of inspection and sent tothe District
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Environmental ~Laboratory, TNPCB, Maraimalai Nagar for
analysis.

vii)lt was informed by the said local body that the
strengthening of bunds of the Lake and deepening of the lake work
was carried out with the help of an NGO-Care Earth Trust during
2018 and the said lake is maintained by Woater Resource
Department.

Details on_the. S_oli«(i}-l'/;\{aste Management by Thalambur

Village Panchayat = ’,M Ttay
o3, ‘,'f'" ‘r.'.“‘
1.Location of\fﬂié’:-LqI\‘cgi;;;}i"halambur - Survey No 73

W AN

(12.839465°, 80.211216°) ‘H‘ d
A Y .
2. Total Area g’.ﬂée}h&la)nllyr Lake: 93.15 Acres
} \ A

‘ Total Area of the ,Thqlgrﬁbd’r Village P~at :12.0 Sq

Y

6. No of Wards: 6 Nos.

>: 7. M of total Solid Mthe B
-
.Oﬂ/IT/day

8. Collection

1 itmw{/\/orkers.
10

ers using 7

Pushcarts and actors deploying 1 itary workers and which
is being dumped in the westérn side of the lake in the Government
land Survey no. 73 (12.839465°, 80.211216°) at a distance of 25m
from the lake boundary and is being transferred to the dumping site
at Appur Village, Kattankolathur Block, Chengalpattu District once
in a month.

Status of Compliance of directions of Hon'ble NGT(PB),

Delhi in OA No.606 of 2018
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Also, it is submitted that the Hon'ble National Green
Tribunal (Principal Bench) in its order dated. 28.02.2020 in 0.A.
No.606 of 2018 vide para 41 (a) has directed that in view of the fact
that most of the statutory timelines have expired and directions of
the Hon'ble Supreme Court and Tribunal to comply with Solid
Waste Management Rules, 2016 interim compensation scale is to be
laid down for continued failure after 31.03.2020. Any such
continued failure will result in llabzllty of every Local Body to pay
compensation at the: mte mﬁ% 1 lakh per month per other Local
Body from 01.04. 202(} i‘t[l complzbmce and vide para 41 (b) has
directed that not commenoed the legacy waste remediation process,

the interim compensatw%of Rs.1- lulgh per month to be paid by the
es having po}u{lgfwn less than 5 lakhs fr‘ 04.2020 till

n view of the abovepas the population o *m r
mt 16,200,

> PorMutmg and propMmg
@ted from the said panchayat area U.l “
O » April, 2020 21 - Rs.1 Lakh £35 Mon
%,
{ otal interi tion to re itted M
“% Panchayat is Rs v
‘ -
‘ ] ted‘ following

recommendatio the above said sub”er before the Hon'ble

National Green Tribunal:

——

tlIo

i. The said village panchayat shall ensure 100% collection of
solid waste being generated within its jurisdiction with proper
segregation, door to door collection, processing and disposal by
complying with the provisions of the Solid Waste Management
Rules 2016 within 3 months.

ii. Total generation of solid waste is 3.00 MT. Segregated
Biodegradable waste shall be composted by providing a Micro
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Composting Centre and non degradable waste including plastic
waste shall be collected and sent to cement factories for co processing

iii. The local body shall provide Micro composting centre to
handle the bio degradable waste generated within their village
panchayat area within 3 months.

iv. The Secretary, Thalambur Village Panchayat shall
monitor and ensure that the local body is complied with the
statutory requirements and fgr ’t‘he scientific disposal of solid waste
that are being generated in ;_t]ae/localbﬂdy Furthermore ensure that
no solid waste is dumplg\ﬁimthe ‘s;xiz?ig%uater body.

v. Tamil Nadu:. i’o'ﬂktt}oh Control Board shall conduct
periodical inspection c‘)f fké site in;‘qgg\stion and ensure that the local

bod’ complying m@_li_thewg'mb'isions of ‘oli Waste

anage Rules 2016 -and the points as suggested by ‘e, Joint

ution Contr d has file

received on t}v‘ne

“REPORT FILED ON BEHALF OF THE
RESPONDENT TAMIL NADU POLLUTION CONTROL
BOARD.

I, R. Sarasavani, Daughter of Thiru. Raghavan, Hindu,
aged about 56 years, having my office at No.76, Mount Salai,
Guindy, Chennai-32, do hereby solemnly affirm and sincerely stats

as follows:
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1. I am the Joint Chief Environmental Engineer, Tamil
Nadu Pollution Control Board, Chennai-32, and I am filing this
Report on behalf of the Respondent, Tamil Nadu Pollution Control
Board and as such I am well acquainted with the facts of the case as
per the records.

2. It is respectfully submitted that the Hon'ble National
Green Tribunal (SZ) has passed order dt.25.06.2021 directed as
follows: =

"The Tamil uI\f/adu,"_:I?ﬁI_lﬁﬁqlrtzx}:ontrol Board (TNPCB) and

4

L5 2PErt A P REN
the District Collectors of Cheng _sz/z-ttu and kancheepuram District
as well as the Pollutio;1 Cofzi;‘rgl."Board are directed to file their

. LA A\ . .
independent reportsi( regarding _!t_}ze allegations made in the

T reports in \tkrelir respectibe/hreas of the isdiction and
e —

is the
ACTION TAKEN ON THE NEWS\ RT
UBLISHED IN THE TIMES OF INDIA DATED ”
E
itted that the in p?@l
el
e

ne
¢he manyn which t_l;elg{e—mediqal waste is wated in area
eing dealt with by the generators and if there 1 :
—
LEADER" JOINS ~ CHORUS"WAGAINST
—
Wste
z‘ a prioate patta

t
e of taken bmrs etc., #
0
ING OF MEDICAL V:ASTE' w
dur Village,

ity,
Tiruporur Talu the said site falls under
the Administrative ]urisdiétion of the Commissioner/BDO,
Tiruporur Panchayat Union, Tiruporur, Chengalpattu District.
About 41 kg of Bio-Medical Waste dumped in the said area was
segregated from the solid waste, collected in plastic bags and sent to
M/s. GJ Multicalve India Pvt Ltd for further treatment and

disposal. The other solid waste found in the said site was removed by

Padur Village Panchayat by their dedicated vehicle.
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Further, it is reported that the vicinity of the area was
inspected and found that there are 3 Nos. of Bedded Health Care
Facilities and 10 Nos. of Non-bedded Health Care Facilities in
operation. All the bedded and non-bedded HCFs has obtained
consent of the TNPC Board / authorization under BMWM Rules,
2016.

4. It is respectfully submitted that the Padur Village
Panchayat with a populati(m of 5710 Nos. generates solid waste of
about 2 T/day and is not ﬁuumg solrd waste processing facility for
handling the solid waste genemted 1"7 their Village Panchayat area.

5. It is respectﬁ,tlly submztted that, an amount of Rs. 16

lakhs has been assessed as an mt‘erlm environmental compensation

‘od of 16 maﬂ‘tfs (from Apfll 2020 to ‘2021) to the
adur Village Panchayat for-not. segregating.and_not \pkeperly

/fhe solid wastes generated from the sa at area
ot complth%Molld Waste

les, 2016 in pursuance to the Hon'ble NGT (PB)
02 2020 & 02.07.2020 in O.A.No.606 of 2018.

ér not properly cm@

thei Mesiruieis
W REPORT

PLIBLISHE HE TIMES OF I DATED 08.06.2021 "

ACTIVIST THIRU. PUGALVENTHAN VISITED A SPOT IN
MEVALARKUPPAM NEAR SRIPERUMBUDUR".

7. It is respectfully submitted that the said site was
inspected by the DEE, Sriperumbudur on 09.06.2021 and it was
found that the municipal solid waste generated in the said area was
dumped in the Mevalarkuppam Village, Sriperumbudur Taluk,
Kancheepuram District along with some of the used masks and in

this regard, the Block Development Officer, Sriperumbudur
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Panchayat Union was instructed to take immediate action to remove
the said municipal solid wastes dumped in that area.

8. It is further submitted that in order to prevent the illegal
dumping of solid waste by the public in the said area, the Board vide
letter dated 17.08.2021 has instructed the Block Development
Officer, Sriperumbudur Taluk to comply with the following and to
furnish the action taken/status report to the Board within a
fortnight, —_ -

i. The Srﬁaemﬁ@ﬂyrf \:-Panchayat Union  shall
apply erumbudur Pauchayat _b Lln};m shall apply and obtain

authorization as per th;e Soﬁéi}Waste Management Rules, 2016

ol AR R
F & - -

i W
‘. The Sripem,mlb}_tgur eqthayat Union ‘nsure 100%

ollection of solid waste being generated withi jurisdi with

zspoial

iii. The Sriperumbudur Panchayat Union shall e u“
% Mmped further erisdicEﬁ.
ACTION TAKEN ON THE NEWS
HED IN T INDIA EXPRESS

UNDER CAPTION @ “
PED IN IAL ZONBIN /CH ;

% THE DLF ‘Isic@sm [OWAT
Etg m SOUTHICHE
inspected | bym

and it was noticed that used gloves of about 5 Kg was found dumped

immediately.

qregation, door to deor collection, proces

provisions 0 Solid Waste

E

d site was

E, TNPCB, Mar ai Nagar on 19.06.2021
in the said area in question. The gloves were collected and handed
over to M/s. G.]J. Multicalve India Pvt Ltd for further treatment and
disposal. Also, the surrounding area adjacent to the area in question
was inspected on 23.06.2021 and reported that there are 13 Nos. of
Non bedded HCFs and 1 No.of Bedded HCF in operation. Further,
it was reported that, out of 13 Nos. of non-bedded HCFs, the
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following HCFs are operating without one-time authorization under
BMWM Rules, 2016 in the Thalambur area:

i. M/s. Apollo Diagnostic Centre, No.19, Pudhupakkam
Main Road, Chengalpattu District -603 103.

ii. M/s Smile Dentistree Dental Clinic, Yashwanth
Complex, No. 19, Chengalpattu District -603 103

iii. M/s. JO Clinic, No.918, Shop No.2, Hanuman Nagar,
Siruseri Main Road, Thalumburkoot Road, Chengalpattu District-
600 130 ser

iv. M/s Aplzte Dental G)zmc No.9, 1st Floor, KVP
Complex, Thalambhur, .Mam Road Chengalpattu District - 600
130 hEA B

5Ty =

i i
‘. Mys. ABC. Medical Clinic, 3/139, Pu‘zkkum Main
t———

oad, Th bhur, Chengalpattu District -60 ’

n view of the abovepthe TNPCB has iss \i\ ons for
e and discowzon oiowerW’y under Se
vironment (Protection) Act, 1986 as amended

roceeding dated 17.08.2021 to the said 5 Nos. of H

a%l) fom the health CM wlthm

néﬁve authorization under‘ the Bio Medical Wast
] disposal of the buQe ]

d that thewgbov
and obtain&@ee—’ti

7

i y ectzon and
restoration ﬂr supply under Seetion 5 of the Environment

(Protection) Act, 1986 as amended to the HCFs vide
Proceeding dated 27.08.2021.
11. It is respectfully submitted that the Thalambur Village

Panchayat is having population of 16,200 Nos. and generates solid
waste of about 3 T/day from its panchayat area. The said local body
is not having solid waste processing facility for handling the solid
waste generated in their Village Panchayat area and it is dumped

opposite to Srinivasa Nagar, Thazhambhur Village area.
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In view of the Hon'ble NGT order in O.A.NO.606 of 2018
(PB), an amount of Rs. 16 lakhs has been assessed as an interim
environmental compensation for a period of 16 months (from April
2020 to July 2021) to the Thazhambur Village Panchayat for not
segregating and properly disposing the solid wastes generated from
the said panchayat area and thereby not complying with the
provisions of Solid Waste Management Rules, 2016.

In this regard the Board has issued show cause notice under
Section 5 of the Envzronmant/ Protectlon Act, 1986, vide Board
Proceeding dated 17. 08 2021 to the Secretary, Thazhambur Village
Panchayat as to why the Board shall not levyan Interim
Environmental Compensatlon of Rs, 16 Lakhs (from April 2020 to

’) for not praperl_y carryuzgwbut the 1mp
olid Waste,Management Rules, 2016. \\

// Under the above cireumstances, it is hu ed that
S on'ble NaM%EMuthem Zo
J

ifldy be pleased to take this Report on Record and puss

(h ts anMances of this cas s rend
\ - Q)

|
‘
m%& 10 in O.A. No.113/2021 (SZ v,é

4. The respo
statemey al g,&ﬂ% ain d
that tho gﬂ mQ\ €Nnm to

\V
officials, no effectlve st‘ave been take

tation of the

‘%‘\

other orders as this Hon'ble Tribunal may deem ﬁt an

OLL

’F
I
|

/
reply
heremﬁ"le(y/ Mtloned
?sﬁsrc/l olkand other
the !ble High Court

of Madras in W.P. No0.5267 of 2021 and W.P. No.5616 of 2021 granted

protection order in respect of the properties in Sy. No.80/4 and 80/6 in
Thazhambur Village, Thiruporur Taluk. The respondents 9 & 10 also
filed an application I.A. No.127 of 2021 (SZ) in O.A. No.113/2021 (SZ) to

amend the name of the 10t respondent as “Adroit Thazhambur
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Apartment Owners Association” instead of “Adroit Flat owners
Association” and the application is allowed and the name of the 10t
respondent is permitted to be amended and I.A. No.127/2021 (SZ) in
0O.A. No.113/2021 (SZ) is disposed of accordingly.

. The Registry is directed to carry out the amendment in the cause title in
O.A. No.113 of 2021 (SZ).

. Mr. Lieutenant Colonel Gane's!an'vS" who wanted to come on record in
O.A. No.113/20214SZ) as owner of the land wl%the dumping is

being do ub 1tted that he flled an apphcatlon\ f@ading, but

the office in rméd that the, a,p’ﬁhcatloﬁwhrned for so e defect and

e sub ’1tted that he will look into that and rectlfy

then
-~ %) [ —— -3 il §
and e th"e %‘m ‘T AL T e o

| —] I

. Th “t s‘ul:@ltted by the Join® Cemmittee shon that “have
1

but the repo awWand on

istakes

getting hey Ethe urther repor
. The learned él appearmgT r some -of the%te respondents
submitted that dumping'1s being done in rlvate land which is not

permissible and they will have to take steps to remove the same and
disposal of the same in accordance with law.

. The learned counsel appearing for the State Government and also the
panchayat submitted that this being a village panchayat, they are

finding difficulty with the income derived from by way of tax to meet
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these aspects. It may be mentioned here that financial crisis or
infrastructure insufficiency should not be a ground for discharging their
statutory as well as constitutional mandate of protecting environment.
If the panchayat is not having sufficient fund to create facility for
disposal, they will have to approach the higher authorities seeking
proper redressal for implemehtaﬁbn.6f.stétutory provisions within their
jurisdiction as has been held by :t.hé.'Hdvn’ble Apex Court in Municipal

Council, Ratlaws. Vurdic'hah ’(1980)‘4 SCcC which has been

repeated l@l—lon ble Apex Court in;several cases whe r financial

r )y ‘\.-\
\

crisis Wastructure deﬁe{éncy Wereqp@y{hted in dls%g their
statugory bhlg'atlons and held by the Apex Court th\at it should not
stanule w§ of discharging their statufbry /obhgmon an“ is for
the “rnme@ to look into thegissue and @Vlde “ssary
infras“re as%}l as financial sapport for those@posv

10. The Dlsﬂllector al attu is also g resp&hty under
4 Waste- Management Rules 20‘

Rule 12 of th he local bodies

%0 implement the Solid

Waste Management Rules, 2016 effectively and they will have to find

within their ]urlsdlctlon e finding diffi

out solution for implementing the same in its letter and spirit by
providing necessary infrastructure or other support which is required

for that purpose.
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11.The learned counsel appearing for the Pollution Control Board
submitted that as regards the biomedical waste is concerned, they are
conducting investigation as to who is responsible for the same and if it
is traced out, they will take appropriate steps in co-ordination with the
other law enforcing agencies. Further, they also submitted that some of
the healthcare units are not 'ha\"(_ihg 1're_3qiu\ired authorization under the
Biomedical Waste Managemeﬂt Rules, 5016 and against them, closure
directions haveba‘m issued and 'tlrjley applied for tﬁuthorization and
| o

obtained b a@ is under

proce s/ i"egards " non- lmplprﬁ‘émaﬂﬁn of the Waste

As’ regards; imposition comp"ens

they

| !

ihay;
have™ already §sued\ lcértain  directions Vand theI also posed

I
env“ntal @mpensatlon of Rs.l6 Lakhs wh1 “uttee
reporvalso t%en note of zﬁd the pa@ayat“mt the
same.

@ local body are

12. The District C@or Chengalpa tu and the con
ng the implementation

directed to file their m@ndem report régardi

Manie ?n’( Rules, 2016 is concerned by the concerned pan

of the Solid Waste Management Rules, 2016 within their jurisdiction
and what are the steps taken by them for implementation of the same
and if there is any gap, they are directed to take further steps in
consultation with the higher officials, if there is any infrastructure or

other support is required.
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13.The Block Development Officer, Thiruporur, Director of Rural
Development and Panchayat Raj are directed to look into the issue and
provide necessary support, both financial and technical, for the purpose
of implementing the Solid Waste Management Rules, 2016 in their
panchayat in an effective manner to avoid further complaints being
received.

14.The committee as well as the'Ta'mil\ Nadu Pollution Control Board are
directed to con W the ob]ectlon ralsed by the re%ndents 9 & 10 in

the their %tateinent and-if the allegationSlﬁare@t, they are

directedito take appropriate stepsto prevent'the samein futur
¥ g .‘\ ’ )

15.The iistri?t Cbllector is directed to take steps to shift thg dump
a different pla%as ébhtemp')lated under the'Solid er Mment
=
Rulv6 anc@sposal of the waste im a scientific n&yner a“rided
2 :

therei“ad of?elmpmg the sanie in a particula@acé/ fwriod of
month o ther?% removing the saw pw

16. The Pollutlové in this regard,

apart from the Dlstrlct

rd to

rol Board is cﬁe%d to take

ector looking 1ﬁhe issue taking action as
provided under Rule 12 of the Solid Waste Management Rules, 2016.

17.The above said officials are directed to submit their respective reports to
this Tribunal on or before 27.10.2021 by e-filing in the form of
Searchable PDF/OCR Supportable PDF and not in the form of Image

PDF along with necessary hardcopies to be produced as per Rules.

Page 16 of 17



98

18.The Registry is directed to communicate this order to the committee
members in both the cases and official respondents including, Tamil
Nadu Pollution Control Board, District Collector, Chengalpattu, Block
Development Officer, Thiruporur, Director of Rural Development and
Panchayat Raj by e-mail 1mmed1atel{ so as to enable them to comply

Paste T
' $ "": \‘
with the direction. \5.41 ; M Lr"

19. For consideration of further repoit I‘[::os on 27.10.2021.

j\q\

A

S
N s eeeenes J.M.
R%shnan)
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Department of Posts
Ministry of Communications
Government of India

India Post

You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number RT259079394IN

Booked At Booked On Destination Pincode Tariff

Royapettah S.0

Event Details For : RT259079394IN
Current Status : ITEM DELIVERED Item Delivered [To: PWD (Addressee) ]

11/10/2021 13:28:37 600009 55.00
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Azadik,
Amrit Mahotsav

Quick help

Article Type Delivery Location Delivery Confirmed On

Registered Letter Fort St George S.O 12/10/2021 16:20:59

Date Time Office Event
12/10/2021 16:33:13 Fort St George S.O (Beat Number:3) ITEM DELIVERED Item Delivered [To: PWD (Addressee) ]
12/10/2021 16:20:59 Fort St George S.0 Item Delivery Confirmed
12/10/2021 10:41:18 Fort St George S.O Out for Delivery
12/10/2021 10:00:33 Fort St George S.0 Item Received
12/10/2021 04:42:15 ANNA ROAD 2 CRC Item Dispatched
12/10/2021 00:04:01 ANNA ROAD 2 CRC Item Bagged
11/10/2021 19:21:03 ANNA ROAD 2 CRC Item Received
11/10/2021 17:07:03 Royapettah S.0 Item Bagged
11/10/2021 13:28:37 Royapettah S.0 Item Booked
Home Tenders India External Links
About Us Related sites
Forms Website Policies indla_gsv_ n
Reclru tments Contact Us National Voter's Service Portal
Holidays Employee Corner Application Security Audit Report
Feedback Sitemap
Right To Information |
—

THE

CONSTITUTION

or (WD)

OETITON
* Google Play

Download the Post Info App
This website belongs to Department of Posts, Ministry of Communications, Gol. Created and Managed by Tata Consultancy Services Ltd.
Content owned and updated by Department of Posts, Ministry of Communications, Government of India. Last Updated: 25 Oct 2021


https://www.indiapost.gov.in/VAS/Pages/Content/Screenreader.aspx
https://www.indiapost.gov.in/VAShindi/Pages/IndiaPosthome.aspx
https://www.indiapost.gov.in/VAS/pages/sitemap.aspx
https://www.indiapost.gov.in/VAS/Pages/IndiaPosthome.aspx
http://www.indiapost.gov.in/vas
https://www.indiapost.gov.in/VAS/Pages/faqs.aspx?Category=Jgo4qG+ZxEdagwsX1Qlk2NQXJnsL3bl8xyOeUQ0oEgEFoint767AWRlo9N02II5WiLLUazKu//Q=
https://www.indiapost.gov.in/VAS/Pages/IndiaPosthome.aspx
https://www.indiapost.gov.in/VAS/Pages/AboutUs/AboutUs.aspx
https://www.indiapost.gov.in/VAS/Pages/Form.aspx
https://www.indiapost.gov.in/VAS/Pages/ViewAllDocREpository.aspx?Category=Recruitment
https://www.indiapost.gov.in/VAS/Pages/Holidays.aspx
https://www.indiapost.gov.in/VAS/Pages/CustomerFeedback.aspx
https://www.indiapost.gov.in/VAS/Pages/RTI/RTI.aspx
https://eprocure.gov.in/cppp/searchbyorg/Department%20of%20Posts
https://www.indiapost.gov.in/VAS/Pages/Content/RelatedLinks.aspx
https://www.indiapost.gov.in/VAS/Pages/Content/disclaimer.aspx
https://www.indiapost.gov.in/VAS/Pages/content/ContactUs.aspx
https://www.indiapost.gov.in/_layouts/15/DOP.Portal.UILayer/UnsecuredLinkHandler.aspx?Link=utilities
https://www.indiapost.gov.in/VAS/pages/sitemap.aspx
https://india.gov.in/
http://www.nvsp.in/
https://www.indiapost.gov.in/VAS/DOP_PDFFiles/FinalSecurityTestReportDOP-CSI24092015.pdf
https://indiacode.nic.in/

©  signin  Register

IRART S

v Department of Posts
Ministry of Communications

Government of India

India Post

You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number RT259079385IN
Booked At Booked On Destination Pincode
Royapettah S.0 11/10/2021 13:28:37 140001

Event Details For : RT259079385IN
Current Status : Item Delivery Confirmed
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Quick help
Tariff Article Type Delivery Location Delivery Confirmed On
55.00 Registered Letter Tiruvallikeni S.0 12/10/2021 14:37:58

Date Time Office Event

12/10/2021 14:37:58 Tiruvallikeni S.O Item Delivery Confirmed

12/10/2021 14:01:23 Tiruvallikeni S.O (Beat Number:17) ITEM DELIVERED Item Delivered [To: PWD WRD DEPT (Addressee) |

12/10/2021 09:44:32 Tiruvallikeni S.0 Out for Delivery

12/10/2021 07:58:17 Tiruvallikeni S.0 Item Received

12/10/2021 04:32:19 ANNA ROAD 2 CRC Item Dispatched

12/10/2021 01:55:02 ANNA ROAD 2 CRC Item Bagged

11/10/2021 19:21:03 ANNA ROAD 2 CRC Item Received

11/10/2021 17:07:03 Royapettah S.0 Item Bagged

11/10/2021 13:28:37 Royapettah S.0 Item Booked
Home Tenders India External Links
About Us Related sites
Forms Website Policies lndra:§6\z fﬁ
Recruitments Contact Us National Voter's Service Portal
Holidays Employee Corner Application Security Audit Report
Feedback Sitemap

Right To Information

CONSTITUTION _

THE

GETITON
® Google Play

Download the Post Info App

This website belongs to Department of Posts, Ministry of Communications, Gol. Created and Managed by Tata Consultancy Services Ltd.
Content owned and updated by Department of Posts, Ministry of Communications, Government of India. Last Updated: 25 Oct 2021


https://www.indiapost.gov.in/VAS/Pages/Content/Screenreader.aspx
https://www.indiapost.gov.in/VAShindi/Pages/IndiaPosthome.aspx
https://www.indiapost.gov.in/VAS/pages/sitemap.aspx
https://www.indiapost.gov.in/VAS/Pages/IndiaPosthome.aspx
http://www.indiapost.gov.in/vas
https://www.indiapost.gov.in/VAS/Pages/faqs.aspx?Category=Jgo4qG+ZxEdagwsX1Qlk2NQXJnsL3bl8xyOeUQ0oEgEFoint767AWRlo9N02II5WiLLUazKu//Q=
https://www.indiapost.gov.in/VAS/Pages/IndiaPosthome.aspx
https://www.indiapost.gov.in/VAS/Pages/AboutUs/AboutUs.aspx
https://www.indiapost.gov.in/VAS/Pages/Form.aspx
https://www.indiapost.gov.in/VAS/Pages/ViewAllDocREpository.aspx?Category=Recruitment
https://www.indiapost.gov.in/VAS/Pages/Holidays.aspx
https://www.indiapost.gov.in/VAS/Pages/CustomerFeedback.aspx
https://www.indiapost.gov.in/VAS/Pages/RTI/RTI.aspx
https://eprocure.gov.in/cppp/searchbyorg/Department%20of%20Posts
https://www.indiapost.gov.in/VAS/Pages/Content/RelatedLinks.aspx
https://www.indiapost.gov.in/VAS/Pages/Content/disclaimer.aspx
https://www.indiapost.gov.in/VAS/Pages/content/ContactUs.aspx
https://www.indiapost.gov.in/_layouts/15/DOP.Portal.UILayer/UnsecuredLinkHandler.aspx?Link=utilities
https://www.indiapost.gov.in/VAS/pages/sitemap.aspx
https://india.gov.in/
http://www.nvsp.in/
https://www.indiapost.gov.in/VAS/DOP_PDFFiles/FinalSecurityTestReportDOP-CSI24092015.pdf
https://indiacode.nic.in/
https://www.facebook.com/pages/Department-of-Posts-Govt-of-india/1577722879122378?ref=hl
https://www.twitter.com/indiapostoffice
https://www.youtube.com/indiapost_dop
https://www.instagram.com/indiapost_dop/
https://www.indiapost.gov.in/VAS/Pages/CustomerFeedback.aspx
https://play.google.com/store/apps/details?id=info.indiapost&hl=en
https://www.tcs.com/
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N‘ Gma” Ashwini Vaidialingam <ashwini.vaidialingam@gmail.com>

OA No. 133 of 2021 (SZ) and O.A. No. 113 of 2021 (SZ) - Compliance with the order
dated 22.09.2021 of the Hon’ble National Green Tribunal

Ashwini Vaidialingam <ashwini.vaidialingam@gmail.com> Sat, Oct 9, 2021 at 2:36 PM
To: Shanmuganathan Dharmarajan <dshanmuganathan@outlook.com>, pwdsec@tn.gov.in, forsec@tn.gov.in,
drd@tn.nic.in, tnpcb-chn@gov.in, collr-cpt@nic.in, bdotpr.tnkpm@nic.in, eicwrdtn@gmail.com, ssjtnpcb@gmail.com

Cc: Bhargavi Kannan <bhargavikannan.adv@gmail.com>, Pracheta Kar <pracheta.kar28@gmail.com>

Ma'am/Sir,

I represent my clients, Arihant Heirloom Flat Owners Association and Adroit Thazhambur Apartment Owners
Association.

Please find attached herewith letters on behalf of my clients, the contents of which are self-explanatory.

The link to the video mentioned in Paragraph 12 of the attached letters is once again set out here, for ease of reference:
https://drive.google.com/file/d/1YnituY9plONZvtZtpoR23JXWUIOTRIf-/view?usp=sharing

A hard copy of the attached letters, along with all annexures thereto, are being dispatched to you by way of registered
post.

Yours Sincerely,

Ashwini Vaidialingam | Advocate
No. 1, Jagadambal Colony 2nd Street,
Royapettah, Chennai - 600 014

Mob.: +91 - 9585688571

2 attachments

ﬂ 09.10.2021 - Letter to District Collector.pdf
7786K

ﬂ 09.10.2021 - Letter to the Panchayat.pdf
7771K
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M Gmail Ashwini Vaidialingam <ashwini.vaidialingam@gmail.com>

O.A. NO. 113 OF 2021 (SZ) - NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI

Ashwini Vaidialingam <ashwini.vaidialingam@gmail.com> Tue, Oct 26, 2021 at 12:07 PM
To: Shanmuganathan Dharmarajan <dshanmuganathan@outlook.com>, pwdsec@tn.gov.in, forsec@tn.gov.in, drd@tn.nic.in, tnpcb-chn@gov.in, collr-cpt@nic.in, bdotpr.tnkpm@nic.in, eicwrdtn@gmail.com,
ssjtnpcb@gmail.com

Cc: Bhargavi Kannan <bhargavikannan.adv@gmail.com>, Pracheta Kar <pracheta.kar28@gmail.com>

Sir/Ma'am,
1 represent the gth and 10th Respondents in the captioned matter.
An additional affidavit on behalf of the gth Respondent to bring additional facts on record is attached herewith, as and by way of service on you.

Thanking you,
Yours Sincerely,

Ashwini Vaidialingam
Advocate
[Quoted text hidden

-3 Affidavit with Annexures.pdf
— 21835K


https://mail.google.com/mail/u/0/?ui=2&ik=1b80d7c73e&view=att&th=17cbb5123de87950&attid=0.1&disp=attd&realattid=f_kv7pt5ks0&safe=1&zw

